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Minutes of the sittings of the Com-
mittes relating thereto.

——

REPORTS OF THE COMMITTEE ON
WELFARE OF SCHEDULED
CASTES AND SCHEDULED TRIBES

SHRI ROSHAN LAL  (Himachal
- Pradesh): Sir, I beg to lay on the
Table a copy each (in English and
Hindi) of the following Reports of
the Committee on the Welfare ol
Scheduled Castes and Scheduled
Tribes: —

(i) Tenth Report of the Com-

mitte¢ on the Ministry of Trans-
port (Department of Surfare
Transport) Reservalions for gnd

employment of, Scheduled Castes
and Scheduled Tribes in Shipping
Corporation of India Limited.

(ii) Twelfth Report of the Com-
mittee on the Ministry of Home
Affairs—Socio-economic  Conditions
of Scheduled Castes and Scheduled
Tribes in the Union Territory of
Arunachal Pradesh. -

(iii) Fifteenth Report of the
Committee on Action taken by
Government on the recommenda-
tions costained in the Second Re-
port (Eighth Lok Sabha) op the
Ministry of Steel and Mines (De-
partment of Mines)—Reservations
for and employment of Scheduled
Castes and Scheduleq Tribes in
National  Aluminjum  Company
Limited. .

THE APPROPRIATION (NO. 3) BILL,
1986 i

THE MINISTER OF STATE 1IN
THE MINISTRY OF FINANCE
(SHRI JANARDHAN POOJARI):
Sir, I beg to move:

“That the Bill to authorise pay-
ment and appropriation of certain
sums from and out of the Con-
solidated Fund of India for the
services of the financial year 1986-
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87, as passed by the Lok Sabha, be
taken into consideration.”

The Bill provides for withdrawal
out of the Consolidated Fund of
India of the amountis requ1red to
meet the expenditure for the year
1086-87 charged on the Fund as wek

as the Grants voted by the Lok
Sabha.
While grosg dizsbursements of

Rs. 222,640 crores are provided in
the Bill, after setting off recoveries,
receipts taken in reduclion of ex-
penditure, transactionz in the nature
of accounting adjustments, the net
provisions aggregate  Rg. 52,862
crores.

[Mr., Deputy Chairman in the Chair].

Of this, Rs. 24,175 crores are for
ﬁvelopmental expenditure, includ-
ing Rs. 20995 croreg for Central,
State ang U.T. Plans. The provision
for Defence expenditure is Rs. 8,728
crores for intepest payments Rs. 8,750
crores and major subsidies Rs. 4,741
crores. Other non-Plan grants and
loans to States and Union Territory
Governments account for Rs. 13892
crores and the balance Rs. 4,576
crores ig for other expenditure.

The amounts provided in the Bill
are inclusive of the sums already
aulhorised in the Appropriation
(Vote on Account) Act, 1986.

The House has already had a gene-
ral debate on the Budget. I would
not, therefore, enumerate the details
of the Budget provisions but shall
try to deal with the points that may
be made by the hon. Members in
the course of discussion.

The question was proposed.

i sarzeE; wAw wmEe (frgr)
= G@r =g faaw =Ry, TR
ngme aga aFgr & ¥

SHRI K. MOHANAN (Kerala): Mr.
Deputy Chairman, Sir, I am thankful

to you for giving me another chancs
of initiating the discussion on the Ap-
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propriation Bill. Sir, whea I took
part in the discussion last time on
the Appropriation Bill for Supple-
mentary Grants I had mentioned
about the general policy of the Gov-
ernment. I had also menticned about
certain specific sectors in my speech.
I do not want to repea: all those
things today. Even the specific ques-
tions raised by me at that time in the
discussion are still lying unanswered.
I am sorry to note that. WNot only
that, but we are going to have a
detailed discussion on the Finance
Bill next week. Of course, as usual,
my learned friend, Comrade Nirmal
Chatterjee, will take part in that
discussion. And 1 know the scope
of the Appropriation Biil and the Fi-
nance Bill. So, I am not going into
the details of the Budget as a
whole.

In this discussion I would like to
concentrate on sectorwise allocation
and utilization on and the results ac-
hieved in these different sectors. In
- our economy agriculture and rural
development are playing an impeortant
pdrt. Everybody knows that 70 per
cent of our population is in the rural
areas and without an effective pro-
gramme of rural development, majori-
ty of the people will not b2 benefiting
anything from our programmes. I
am aware that budget alloaction for
rural development programmes is
better than that of the last financial
years. For the current financjal year,
the allocation for NREP increased Ly
93 per cent, for Rural Landless Em-
ployment Guarantee Programmo2 by
58 per cent and for IRDP by 51 per
cent. On the basis of these figures,
the Finance Minister is claiming that
he is giving the utmost importance
to rural development programmes as
well as poverty alleviation program-
me. I do agree with him as iar as
these flgures are concerned. But my
point is, what about the implemenia-
tion of the ambitious, gigantic pro-
grammes and where is the machinery
to implement these programmes and
where ig the infrastructure to im-
plement these rural developmnt and
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poverty alleviation programmes en-
visaged in the Budget?

in this context, 1 would like to
draw the atteation of the Minister Lo
the report submilteg by GVK Rao
Committee appointed by the Planning
Commission to review ‘he existing ad-
ministrative arrangements for rural
developmeni and poverty alleviaticn
programmes. This Commutltee was
appointed on 25th of March 1985 and
submitted its report on 24th Decem-
ber, 1985. Some of ithe important
conclusions and findings of the study
conducted by the Committee are as
follows.

L4

Regarding the infrastrutcure situa-
tion for implementing the pcverty
alleviation as well as rural ilevelop-
ment programmes, the Committee
says that in most of thz States there
was absence of a strong adininistra-
tive set-up for implementing 1l.e pro-
grammes. The State-level crganisa-
tiong lacked the required degree of
support of sectoral and subject-mat-
ter specialists. The study of the
Committee covers 16 States, 33 dis-
iricts and more than 1170 houscholds
and the Committee continues: suitable
mechanisms are required to be esta-
hlished for securing the needed inter-
departmental coordination. Particu-
larly at block level, :ater-sectoral
Jinkages were found to be lacking.
In most DRDAs, requisite planning
teams had not been organised. In
their absence the planning and for-
mulation of viable schemes should
not take place and generally resource
surveys were not taken up nor pers-
pective plant prepared. Frequent
transfers of staff resulted in lack of
continuity of tenure. Tramning faci-
lities for Project Officers, BDU's, Ex-
tension Officers, and village level
workers were found to be inadequate.
I.ack of proper administrative control
of Project Officers DRDAs over BDOs
has been highlighted Not only that,
in 18 of the 33 districts, ihe study
found inadequacy of infrastructure
for providing benefits to the selected
beneficiaries. Such infrastructure in-
cluded bank branches, Communica-
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tion, power, health, veterinary care
and other supportive services. I[n
more ‘han half of the States, the five
year perspective plans have not becn
attempted. Also no attempt seems
to have been made to formuiate sec-
toral projects based on these perspec-
tive plans, etc. ete. This is a long list.
I am not reading all those things from
this report of the Committee appointed
by the Planning Commission to eva-
luate the programme as well as to
find out new arrangements for the ad-
ministrative  machinery for rural
development as well as proverty al-
leviation programmeg in all rural
areas. Sir, some of the findings of the
Committee I have already mentioned.
So, what thus  Commitiee’s report
says is tnat there ig not enough infra-
structural arrangements for imple-
menting! thesp rurall - dgvelopment
programmmes, whatever may be the
allocation, yoy may say it is 93 per
cent or 61 per cent or 51 per cent
more than that of last financial year,
The allo-ation is very much thcre
But without these arrangements and
the infrastructural setup these can-
not be implemented in a better way
to give the benelitg to the rural poor.
That is my point. I am not going into
the details, -

Sir, another aspect of rural deve-
lopment is, of course, the effective
and speedy implementa‘ion of land
reforms. The Seventh Plan docu-
mend also reiterates the need for
basic land reforms. In the Seventh
Plan document, that is, the Central
Programme of Development, it was
stated that “Lang reforms have been
recognised to constitute g vital ele-
ment both in terms of the anti-pov-
erty ang for modernisation gnd/in-
creased productivity in agriculture.
Redistribution of land could provide
a permanent asset bass for a large
number of rural landless poor for
taking up land-baseq and other sup-
plementary activities.” N doubt,
there is no point of controversy on
this but what actually is the reality?
Even according teo the same docu-
ment—on page 63—it jg stated that
“Fifteen out of the 22 States in the
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country have enactej laws on con-
solidation of Jand-holding. Up to the
year 1979-80, the consolidated area
in Lhe country was 46.2 million hec-
tares. Consolidation has been com-
rleted in Punjab and flaryana and
18 nearing completion in Uttar Pra-
desh, Bihar, Gujarat, Himachal Pra-
desh, Jammu & Kashmir and Karna-
taka. Madhyy Pradesh ang Orissa
have also gtarted consolidation ope-
rations. The total area consolidated
during the Six‘h Plan was 5.6 million
hectares. Thug the total area conso-
lidateq so far is 51.8 million hectares,
which is only 33 per cent of the total
cropped area in the country.” And
the document gays, “It is evident that
efforts in this direction would have
ty be considerably stepped up.”

Sir, even with this statement or de-
tails given in this document, it ig far
away from the truth. Even them 1
am pecepared to accept it. Even ac-
cording to these official statisticg it is
clear that the consolidation of land
and the distribution of surplus land
to the poor is lagging. The names gf
some States are mentioned in this
document like Bihar anq Uttar Pra-
desh which are having the process of
consolidation of land. We know, Sir,
even now what ig happening in all
those States which is manipulation of
land, how the big landlords are uti-
lizing the loopholes in the legislation
in connivance with the administratve
authorties. Actually, only in one or
two Statey where the left movement
is strong, these land reforms were
enacted 1o a certain extent. Tn all
o‘her States, especially the Cong-
ress (Iy ruled States of this country,
they have miserably laggeq behind in
these land reforms and surplus land
distribution to the landless poor. Sir,
now I am coming to the industrial
sector. Sir, this is the first time in
the history that our public sector
industries got such a bad treatment
from a Finance Minister. If jg evi-
dent from the Budget document itself,
I am not goint into the details be-
cause of paucity of time. From the
Budget document itself it is seen that
for industries the revised estlmate for
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the year 1985-86 wag Rs, 22,030 crores.
But for 1986-87 the estimated alloca-
tion is something, Rg, 21,000 crores.
Not gnly that, but in the case of some
core industries like mines and metal-
lurgy the Budget estimate was less
than that of the revised estimate of
the previous year. Sir, thig is 5 cal-
culateq move. I have no doubt fhat
this is to destroy the public sector
system, the public sector
industries in the country and to
encourage the private sector at the ins-
tance of the internal and gutside capi-
talist goods of thig Government,

Sir, regarding employment genera-
tion, it gives again a dismal picture
About the position of the rural emp-
loyment programmes, I have already
mentioned. The Annual Report of
the Ministry of Rura] Development
gives an unsatisfactory picture re-
garding the employment-generation
programmes in the rural areas, Re-
garding the industrial sector, in the
last three years the employment
chances in the public sector industries
are steadily coming down. For ex-
ample, 1 will point out, durlng 1984-
85, though an additional investment
of Rs. 7,417 crores was there, the
public sector industries were 1, gene-
rate only 25.000 additional employ-
ment chances. In 1983-84 the addi-
tional investment was to the tune of
Rs. 5,356 crores, and the additional
employment generated was only
47,000, Now because of the new
policy of the Government ‘of import
of high technology and replacing
manpower with machines, we can
imagine what is going to happen in
the years to come, There will be a
very very difficult situation we are
going t, face in this new employment
generation programme. In fhe name
of modernisation and all that you are
doing this, and lakhs and lakhg of
people, those who are waiting for
employment are disappointed. Not
only that but those who have employ-
ment at present are also going to be
thrown away from their employment.

Sir, recently I have visiled some
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public sector industries in various
barts of the country. Some of the
institutlons are in a very bad shape,
But their proposal to revitalise is how
to reduce the number of employees.
This ig the only thing which they are
discussing. Sir, I was astonished, I
was surprised to hear from one of
the major public sector industries in
West Bengal that they have already.
ordered for robots for cleaning pur-
pose. Sir, manpower is a valuable
resource of g counfry. Without uti-
lising this manpower in a proper way
there is no chance of progress for
our country.

I would pequest the Government
and the concerned Minister 1o lock
at China, In terms of population,
China ranks above India; but see how
it is utilising its manpower and gene-
raling its national resources. But there
is no point in telling you all this be-
cause that is a socialist path of deve-
lopment and you are following 5 capi-
lalist path of development. Unfoptu-
nately, our country is being guided by
Cherry Blossom or Johmson ang Nic-
holson culture, Therefore, I do not
think some good will come out from
this Administration and their leader-
ship in this regard.

Now, I come to the balance of trade
siluation. We have developed a very
cerious balance of payments problem.
The problem is so serious that the last
financial year ended with a trade de-
ficit of Rs. 6,000 crores. And if this
trend persists, this deficit would touch
a gtaggering 1level of at least Rs.
10,000 crores by the end of this finan-
cial year. And if this trend continues
even beyond that, nobody can say what
would happen by the end of one or
two financial years. Even at this time
in gpite of the fact that the oil pro-
duction in the country has gone up
and our oil import bill has come
down, we are facing this serlous
situation in our trade deficit, Nobody
can say what would happen dyring
the coming one or two yeaTs.
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I would now like to come to my last
point—taxation policy, The Finance
Minister has stateq in his Budget spe-
cch that iin the current year we have
succeeded in reversing the declining
trend in the ratio of direct-taxes to

* the GNP, but what is the reality. I
am sorry to say that'it was a mislea-
ding statement. Even 1n  1963-86, of
Rs. 2476 crores increased tax reve-
nue, 70 per cent was from indirect
taxes and 30 per cent from the direct
taxes. Of Rs. 445 croreg additional
tax resources estimated for 1986-87,
indirect taxes contribute Rs, 44 crores
and the direct tax is only to the tune
of Rs. 14 crores. Majority of our
indirect taxes are repressive in nature
and are paid by poor lower mid-
dle class comprising 80 per
cent of the population. If to the
Union taxes, State taxes are also
added, what would be the picture?
Then the tax ratio of indirect taxes
and direct taxeg will come to 83:17,
whereas before Independence it was
55:45. This is the tax policy you are
following and you are giving so much
publicity to the raids and all that
when you are charging 83 per cent as
indirect taxes from the pocket, of the
common man. Your propaganda of tax
raids comprise only 17 per cent and
how much you will get qut of it.

Sir, the Government is making this
type of propaganda. This is a delibe-
rate attempt to conceal their approach
on tax policy. The poor, and middle
class income group of this country
are actually bearing the burden.
This is the gpproach of this Govern-
ment and how can I support this App-
ropriation Bill. What is the moral
right for this Government to spend
money from the public exchequer?
Therefore, Sir, I cannot support this
Bill.

SHRI JAGESH DESAI (Maha-
rashtra): Mr. Deputy Chairman, Sir,
1 rise to support the Appropriation
(No, 3) Bill, 1986. Sir, the Government
can appropriate allocated funds pro-
vided they have resources. 1 shall
deal with this aspect before 1 come
to the subject of public sector under-
takings. So far as tax collections for

the year 1985-36 arc concerned, the
direct taxes from personal income
tax along 43 per cent which is  more
than last year. How this has happen-
ed? I personallyffeel that it may not
be due to the rate of taxes that has
been brought down which might have
affected very partially. But the major
portion of these collections through
direct taxes is due to sincere imple-
mentation of point No. 19 of the 20-
Point Programme, that is, the con-
cealed income hag been brought gut.
I congratulate the Finance Minister
because he has taken several mea-
sures to curb menace of blackmoney.
Even raids and searches have been
conducted. In this year the total num-
ber of raids and searches are 4,940
oS against 3,241 last year. Those who
want to make money through illegal
methods should know that they have
to pay gz very high price. I request the
Government that they should conti-
nue their effortg in conducting raids,
surveys and searchesg in spite of the
oressure from big industries, news-
papers, ete, Sir, when the taxes have
been reduced, it is the duty of every
citizen and every tax-payer to pay
his taxes properly promgtly so that
the money generated through taxes
can be spent for the good cause of
our poor masses in this country.

SHRI NIRMAL CHATTERJEE
(West Bengal): Survey part has al-
ready been withdrawn, v

SHRI JAGESH DESAI: Survey part
has not been withdrawn. In case of
searching a house,’a warrant has to
be issued. That is the only thing. As
regards the survey, they can enter
any office under the jurisdiction of
the Income Tax Officer., Survey will
not be done at home. But if the In-
come Tax Depariment has got any in-
formation they can issue a scarch
warrant. So there is no question of
any withdrawal.

SHRI NIRMAL CHATTERJEE: Is
it not a retreat?

SHRI JAGESH DESAI: Stil] powers
are retained. They are not withdrawn,
They can go to the residents after
issuing a search warrant,
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Sir, as Tegards the question of Dir-
ectorate of Inspection, special investi-
gation, 238 assessments were overseen
and what they have found in these
cases? An additional income of Rs.
212 crores has been made. Rs. 120 cro-
res of tawues which they did not want
to show, which they dig not want to
pay had been gathered by this Gov-
ernment. Sir, it is a very interesting
thing and I will read some portion of
that.

“They had overseen assessments in
respect of some group of indusiries. 1
would not like to mention their
names, It has been published in the
report. I* may be Birlas, Modi and
others. But how these industrialists
haie gdopted these methods of sup-
eres~ion of closing stock? They did
not want to show their real stock In
trade. Excesg claims of bonus which
they did not pay to the employees
but had been shown in the expenses,
part of the sales were shown as cha-
rity to avoid tax, suppression of in-
come from foreign property.” Now
when the Government is trying to
plug the loopholes, they are crying. I
would like the Government to com.e
with such bold steps by which if ary
assessee, big or small, wants io con-
ceal his income, the Government sho-
uld find out such ways by which they
cannot do it. Sir, as regards one of
the loopholes in this''Act which 1 had
brought ‘before this House was the
business income. For the purposc of
business income, family should be
taken as a unit. In the name of minar,
in the name of spouse, the incomes are
divided. This has to be stopped. When
you have reduceq the rate of taxatlon,
it is the duty of the Government {o
see that the legitimate dues of the
Government must come in %o their
coffers and those who want to divide
their income by this methoq hag fo
be curbed and if this is done, then
the revenue from direct taxes will
go up high ang that can be
utilised for the purpose of up-
litting the commonman of this coun-
try. Sir, so far as public sector is
concerned, I am one of those who has

. say so, is not more than Rs.

full and complete faith in public seec-
tor. Time,'and again, in this House, it
has been said that public sector is not
doing well, sir, Rs. 9.000 crores are
generated from public sector by way
of custom duty, excise duty and the
corporation taxes. The total share
capital of the public' sector, if I may
19,600
crores, It is not Rs. 36,000 crores it is
by way of other jnvesiments but the
true investment by way of share capi-
tal is Rs. 19,006 crores, On that they
are earning about Rs, 2,000 crores
every year and paying Rs, 1000 crores
by way of corporate taxes. There is
scope for improvement, there is no
doub¢ about that. But to run them
down day and night, the public sec-
tor is not good. Sir, for this purpose,
I would pe happy if the hon'ble
Members suggested some ways as
to how we can strengthen the
public sector. Sir, I want to
give my viewg on that aspect,
Sir, bonds and debentures have
been exempted from wealth tax, It Is
a good measure taken by thig Govern-
ment in this Budget. I welcome it but
at the same time, the interest earned
on the bonds and debentures after Rs.
5,000 should be exempted from income
tax separately under section 80L and
not to be clubbeq with Rs, 7,000, If
this is done many employees of the
public sector and persons like you
and me, who have full faith in the
public sector, will invest theip sur-
\plus money hard-earned wmoney, in
these bonds. This is one way in which
we can strengthen the public sector.

One other aspect which I would like
te talk about is the Life Insurance
Corporation, This is a corporation,
which generates resources. From the
savings of the people, this corporation
generates fundg and it is invested. T
am very happy that the working of
the Life Insurance Corporation for the
year 1984-85 as compared with 1983~
84 is excellent. The renewal expense
ratio has come down from 1294 per
cent to 12.33 per cent. The other ex-
pensesg ratio has gone down from 23.77
per cent to 23.46 per cent. New busi-
ness has gone up from 4,387 crores in
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1883-84 to Rs. §,3T6 crores. And pre-
mium income has increased from Ra,
1,355 crores to Rs. 1,559 crores, These
are good things, Regarding invest-
ment, one good thing that they have
done is that in the public sector, they
have invested Rs. 7,918 crores tili
31-3-1985 and in the cooperative sec-
tor Rs. 973 crores. That means, about
90 per cent of the investment is in
the public sector and the cooperative
seclor. Only 10 per cent is in the pri-
vate sector. I am very much thankful
to the management of the LIC for
doing their best to encourage the pub-
lic sector. But as far as loang given
by the LIC are concerned, I would
like to draw' the attention of the
House to the fact that the public sec-
tor has been given only Rs, 40 crores,
whereas the private sector companies
have been given Rs. 622 crores, This
in balance, this disturbing trend has
to be corrected. Hence-forward the
LIC shoulqg also give loans tp the pub-
li¢ sector in a very big way more than
it is giving to the private sector. 1If
this is done, then the public sector
which requires funds, will get funds
from the people’s money, that is, from
the policy-holders of the LIC, the
masses of this country.

Regarding housing, the allocation
is very much less. Instead of going
up day by day, I think it is more
or less stationary. I think the time
has come when you should give a
thrust to the housing schemes I am
sorry to point out that the Reserve
Bank has only given 0.5 per cent of
the total advance for the purpose of
housing. This has to be stepped up.
It must be not less than 5 per cent.
At present only Rs. 162 crores are
given. I think Rs. 1,000 crores should
be given for housing every year. If
this is done, then I think the housing
programmes in the urban arcas and in
the rural areas can be given a boost.

Regarding small savings, the tar-
get for 1980—385, that is, for the Sixth
Five Year Plan period, was Rs. 6,463
crores. But the actual coilection has
gone up to Rs. 10,300 crores, an in-
crease of 60 per cent, The collec-
tion in the first ten months ¢t 1985-86

-

has gone up to Rs. 2,958 crorcs from
Rs. 2,405 crores in the first ten months
of last year. I do feel that all small
savings collections should be passed
on to the State Governments. At
present 66 per cent is passed on to
the State Governments. I feel the
time has come when the Government
should consider giving 100 pecr cent
of the collection of small savings to
the States. And the rate ot interest
which the Central Government has
to bear should be charged and no
roncession should be given as regards
rate of interest. If this is done, the
States will have more resources for
their development plans.
oo

Then there 1is one very im-
portant aspect regarding acquisition
of properties under Section 263(F) (6)
of the Income-Tax Act. 'This amenl-
ment was brought in 1972. Fourteen
ycars have passed since. In how
many cases have they issucd notices?
41.560. In how many have they
issued orders? Only 554 1n the last
twelve years. And out of these 254
cases in how m#&hy cases have they
taken over properties? Only 15, one
per year. I fail to understand why
this provision is not properly imple-
mented. Are we going to do it or
not? This was brought for catching
those who tried to conceal their pro-
perty value for purposes of both
income-tax and wealth-tax But if
the provision is not implementel pra-
perly, then it is of no use. You have
to take draslic action. VYou should
find out why when orders were pas-
sed in 554 cases, only in 15 cases pro-
perties have been acquired, why when
in 41,560 cases notices were 1.rued
only in 554 cascs orders have becn
passed. The Government must make
a statement on this question so that
we can be sure that th=2 Government
is doing what is required.

As regards summary assessment, for
income-tax purposes there is summary
assessment up to Rs. 1 lakh. But
for wealth-tax a similar summary
assessment has not been thought of.
Instead of wasting their time and
energy after small cas?s where you
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got only Rs. 22 crores by way of re-
venue in one year, it is petler the
Department conserves its energy and
goes in for big cases where the re-
venue yield is Rs. 119 crroes. There-
for, may I suggest that in the case
of wealth-tax also summary assess-
ment should be donc if the total
wealth is less than Rs. 5 lakus se
that so many small cases can be
covered.

As regards issuance of guidelines by
Reserve Bank of India for housing,
it should be /done immediately so
that housing programmes can be ex-
pedited. Government is encouraging
the public sector but there are still
many things which can be done.
Public sector undertakings should be
extended all help so that they achicve
commanding heights so that they can
achieve their targets.

I am thankful to the Finance Mi-
nister for bringing the Finance Bill

and the Budget which are aimed at’

giving relief to the pocr people and
taxing those who can afford to pay

This type of a budget is always wel- -

come. We wish more such doses
would be there in the next Budget.
With these words I support this Ap-
propriatlion Bill.

SHRI R. RAMAKRISHNAN (Tamil
Nadu): Mr, Deputy Chairman, I
thank you for permitting me to take
part in this debate on the Appropria-
tion Bill where we arc going to pass
Rs. 22,640 crores, a little more than
that by way of appropriation. I
would like to draw thc attention of
the Minister of Finance to a few
things.  Recently, Justice Sarkaria
Commission appointed hy the Gov-
ernment of India went to all the
States and our State under the dyna-
mic leadership of our Puratchi Thalai-
var Dr. M. G. Ramachandran also
submitted its view in detail. Our
Chicf Minister is following the poli-
c.es laid down by our late Arignar
Anna who was himself a Member of
this august House and many of the
statements which the latz Arignar
Anna made in this House and which

L
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presented before the Sarkaria Com-
mission are a fit case for the Finance
Minister to have a good look into.
I am referring more particularly, Sir,
to the views that we have expressed
on the Centre-State relations, parti-
cularly in the field of fiscal and finan-
cial relations.

Sir, it must be understcod at the
outset that we are not for a weak
Centre. We want strong Cenire.
But, at the same time, we want that
the Stales should also be sirong. On
more than one occasion, in the Cons-
tituent Assembly as well as in this
august House, it has been said by
many legal and Constitutional lumi-
naries, that strong States will not
mean necessarily a weak Centre. Sir,
I would like to quote Mr. Thirumal
Rao, the famous legislator who, while
speaking in the Constituent Assembly
on the 9th November 1948, said--and
1 quote:

“We require a strong Centre. But
a strong Centre shouild not mean
weak provinces. The provinces
should also Be equally strong 1o
cnable them to perform the multi-
farious duties and the development
schemes. They should be left with
sufficient financial resources to dis-
charge their duties and contribute
their strength to the Centre.”

Sir, no less a person than Frot.
N. G. Ranga, who is indeed the
seniormost Member of the other House
now, had himself said, while speak-
ing in the Constituent Assembly, like
this and I quote:

“All the world today is in favour
of decentralisation and I warn the
House that anything else would cnly
lead to Sovietization and totalita-
rianism and not democracy. There-
fore, T am not in favour of the
so-called slogan of a strong Centre.
The Centre is bound to be strong.
But it is superflous indeed to pro-
ceed on the assumption that the
States should be weak.”

T can gquote a number of other
eminent experts who have spoken
about the need for strong States.

-
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But I will only give one moxr2 quoia-
tion from what the late Arignar Anna
had himself said in this House in
1963. Talking about the federal
structure, he said;

“There is a feeling that thie Statces
are fast becoming dole-getling cor-
poralions and they feel that 'they
are relegated to the background,
and there is a very natural instinct
that they should be given more
power. I think there should be a
review of the Constitution and a
reappraisal.”

And he also, Sir, in support quo-
ted what Mr. T. T. Krishuamachari,
the former Finance Minister, had
himself said about the States and the
Centre.

Sir, why I am coming tc this point
is because the time has now come
when we should have a thorough 1e-
examination of the relations between
the Centre and the States in gencral
and more particularly in relation to
the financial and fiscal policies.

Sir, there is the Planning Commis-
sion. It is not a statutory body. But
article 280 of the Constitution en-
visages a Finance Commission. Hcre
I would like to say that the Planning
Commission’s role is only to be an
advisory one #nd a recommendatory
one. But foday, Sir, thé Planning
Commission has arregated to itvelf
the right to superimpose what it wants
irrespective of the recommendations
of the Finance Commission. There-
fore, Sir, our Government has pleaded
for the setting up of thz Planring
Commission as a statutory body. But
it should only be a nureiy advisory
body and the National Development
Council and the States, without en-
croaching on each other’s powers,
should have the final say ia all fiscal
matters.

Sir, as regards the fiscal matters
what I am trying to say is that the
Central Government, while decidirg
taxes, has always in the past tried
to say that the taxation proposals
were such that they 4pnded to make
its own revenues go up vis-a-vis that
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of the States. There are very many
instances which I can give. Take, for
example, the case of the Special
Bearer Bonds Scheme. The entire
amount of this goes only to the Cen-
tre and not to the Staies. I would
like to ask why it should be so. Si-
milarly, there is another thing :lso.
The States get loans from the World
Bank or the other financial institu-
tions.

Take, for example, the Tamil Nadu
Paper Mills. It has got a loan from
the World Bank at 10.1 per cent in-
terest. The Centre has passed on
this loan to the State at 14 per cent
interest. We would like to demand
that the Centre should gnly keep the
notional service charges of one per
cent and pass on the loan to the
States on the same terms and condi-
tions on which it receives from the
other international bodies. Sir, in the
case of the Social Forestry Scheme,
the Swedish International Develop-
ment Agency has given a grant to the
Government of India. The Govern-
ment of India has passed it on to the
State Government as 70 per cent
loan and 30 per cent grant. Even
for this, it has charged 7 per cent
interest. I can reveal from figures
that the average rate of inlerest for
the loans received from various coun-
tries and the I.M.F. ranges from 0.5
per cent to about 15 per cent and the
average comes to 2.4 per cent. But
ithe rate of interest which the Gov-
ernment of India charges fiom the
State Governments ranges from 7
per cent to 14 per cent and mostly on
the high side. Therefore, while it
is necessary for the Centra to keep
ils share of the taxation and other
things, the maximum should be given
only to the State Governments be-
cause it is only the State Government
which represents the will of the peo-
ple insofar as their own spending is
concerned in that particular State.
Sir, I would like to say thai the timne
has now come when thz Government
of India should not sit back because
this demand will start becoming
more and more. Before it becomes
a storm, I would request the Govern-
ment to ask Justice Sarkarin to give
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his report immediately and. if neces-
sary, to have a new Constiluent As-
sembly even to change the Corstitu-
tion of India i the light cf these

things.

My friend, Shri Jagesh Desai, is
not here. He referred to the com-
manding heights to which the public
sector is going. I am sorry that he
has mistaken the wood for the trees.
The total investment in the pubiic
sector is 3B900 crores of rupees and
the return from the piblic sector is
less than 2.4 per cen'. The total
profit made by the oil companies alne
represents 1205 crores and ail the
other public sector institutions have
together incurred a loss of 249 crores
giving a profit of 945 crores during
1984-85. This is a meagre sum. No
doubt, as a part of Stat: policy, I
welcome the public sector in many
areas. But there should be a proper
control on the working of the public
sector. The cost push, inflation and
other escalations are so much that
the public sector does notf really justi-
fy the amount of money being pump-
ed in it. That is why, th> olher day
even in the Consultative Committee,
I pleaded for a very careiul review
of the working of the public sector
enterprises and for a careful control
of Government expenditurc. Sir, this
is a point which cannot be ignored.
Nearly 52000 and odd crores of rupees
are being spent by Government. Un-
less there is a very careful control
on this expendituré, it is going to
add to cost push and escalation. For-
tunately, the Finance Minister is
lucky this year becaus~ the inflation
rate has been kept under cuntrol. I
congratulate him for taking steps in
this direction. But if he sleens evenr
for a minute, I think the inflation will
become a galloping one aund then it
will become too late to control it.

Sir, while speaking, Mr. Mcohanan
briefly referred to the balancaz of pay-
ment and e<ports position. I will
like to sound a note of caution here.
Unless the Government of India make
some serious efforts to step up ex-
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ports and correct the balance of pay-
ment pesilion, they are gning to be
in for real trouble. I was really
surprised to see when Shri Shiv
Shanker, while replying to the De-
mands for Grants, mentioned casual-
ly the other day in the Lok Sabha
that the balance of payment deficit
this year is of the order of 7000
crores. He said it might also go up
to 9000 crores. If a person is below
2 or 3 feet of water or 5 feet of water,
he can be pulled up. But if a per-
son is below 20 feet water, it will be-
come difficult. He will be drowned.
Therefore, thig sort of casual attitude
10 the balance of payment position is
really causing concern. And India
today is having only 0.4 per cent of
the world trade, But in 1980, it was
having 1.1 per cent of the world
trade. Unfortunately, a proper
thrust has not been given to our ex-
port. There have Dbeen so many
committees which have been set up.
The Tandon Commitlee was there.
The Dutta Committep wag there. So
many committees have made their
recommendations. But, unfortunately,
even though the Industries Minister,
Mr. Tiwari gaid that there is going
to be a concrete plan for improving
the exportg of this country. I don't
think anything hag been done, And
particularly with our IMF loap re-
payment coming very shortly, the
Government of India will find itself
in a sort of debt trap which it has
been gvoiding all these years. Unless
sumething is done to improve the ex-
ports, nct merely by giving subsidies
znd incentives, this sort of tempaor-
ary palliatives, will not go in the
long run. There should pe a sub-
staniia] fillip given 1o the export
policy jtself. And the Government
should explore not mercly the tradi-
tional markets but also the non-tradi-
tional areas. They should concent-
rate on non-traditional areag and do
somcthing, Otherwise. Sir, we gare
going to be in  trouble. Our ex-
change reserves stand in the order
of Rs. 6,600 crores. But they are
showing a de*ining trend. If our
country will Tiot take immediate
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‘steps to have a long-term export
policy and if they continue with the
khort-sighted  policies, particularly
with this gort of import substitution
Ppolicy, I caution the Government
that we will be in trouble. There
should be a definite import substi-
tution policy. And thig sort of lihe-
ralisation should stop  forthwith.
Otherwise, we are going to throw up
this country to multinationals, and
the country will become a dumping
ground for all sortgs of things. No
doubt, for updating the technology,
this sort of imports are required.
But, they should also have an
eye whether it is gomg t, help
in the export trade, Here, 1
think, the Government of India
ghould come forward in ; bigger way,
n~t merely in subsidising and helping
the free trade zones which are being
Bet up. Sir, the logic of only trying
to give incentives to free trade zones
~ becouse they are having an eye on
exportg is not correct. The same
thing is epplicable to the Indiap in-
dustrie; in ¢oneral, If new techno-
logy iz coming in, the cost reduction
which we cbtain therefrom  ghould
®lse be passed on to the Indian pub-
dic iy pencrat.  Therefore, 1 would
request the Government, the Fin-
ance Minister to take note of the ad-
verse balance of paymentg position
and see that something ig done on
thig side immediately. Here, talking
about exports, sinve hon. Shri
Poojari is coming from ths State of
Karnataka, I would request him to
sce that the export duty on coffee
is abolished. Sir, you yourself were
@ Member of the Coffee Board. Sir,
thousands and thousandg of small
coffee growers in Karnataka Kerala
and also Tamil Nadu have launched
an agitation. The world coffee prices
are going up. I would request the
Minister to consider abolishing the
export duty on coffee so that the
Indian coffee will become much chea-
per in the wor'd market and there-
by the total volume in terms of
quantum can be improved. I would
alea request him to eee that in
the engineering and chemieal indust-

l
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ries where there jg 5 lot of scope
for export, something concrete is done
to talk to the representatives of that
trade and gee that exportg are impro-
ved, ,;l

Sir, before I conclude, ag usual, T
would like to come to a few points
regarding my own State of Tamil
Nadu. This is the only opportunity,
Sir, where we are having some time
to talk about our own State. Sir,
the Government of India is having a
very progressive policy ag regards the
power gector, Indiy itself j5 sgtarved
of power. Ang here, under our pro-
gressive schemes, Tamil Nadu ig {ry-
ing to generate maximum power both
in the thermal as well ag in the
other gector. I would request the
Government of India to ask the Ney-
veli Lignite Corporation to immedia-
tely have the third ming cut at
Neyveli go that the power cut In
Tamil Nadu which ig about 40 per
cent now for gbout 1,000 high tension
industries; is removed. Here, the Gov-
ernment of India hag already consti-
tuted a committee to go into the
possibilities of another atomic power
plant, 1 understand very reliably
that the Committee which was set up
hag also passed Kudanguiam in

Tirunelveli district for an
1-00 atomic power plans, Just
P.M because there ig a'ready a

power plant at Kala-
pakkam in Tamil Nadu,
This should be taken as a reason to
convince that infrastructure and
other knowhow are availab'e and
therefore this project shoulq be
started immediately. The Govern-
ment of Tamil Nadu has already
given land frae of cost for this pro-
ject,

Sir, the Vayudoot service has not
been extendeq to Tamil Nadu, They
are concentrating in all! other areas
and even in the South, only in Kar-
nataka and Andhra and a few othes.
places they have stated thia service.
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We have been demanding Vayudoot
service between Madras, Salem, Tan-
javur and Tuticorin. The Govern-
ment shoulq immedialely consider to
extend thig gervice there,

Before, I conclude, I would also
like to say that ONGC hag struck oil
at Narimanam and Sevur in Cauvery
Basin. The quality of crude is also
good, We demand that a fuil-fledged
office shoulg be set up at Tanjavur
and the Government of India should
also consider setting up down-stream
industrie; in Tanjavur region. The
Centra] sector gpending—because of
lack of ‘ime I am not mentioning the
filgures—hag gone down considerably.
The Government of Tamil Nadu has
been repeatedly urging the Centre to
increase Central sector investment in
Tamil Nadu. It has got very good
technical, gemi-skilled and gkilled
labour available, I woulg reques: the
QGovernment to see that ONGC opens
itg office there immediately.

The last pcint is about growing
atrocitieg cn  Tamilg in Sri Lanka.
The Govrrrment of Tamil MMadu led
by our leader MGR have taken &
very sober view of the who'e thing
and are supporting our Prime Minister
Shri Rajiv Gandhi in his efforts to
solve this problem, But unfortuna-
tely day in anq day out the demon
Jayewarden, is letting loose hig army
on the innacent Tamils. Helicopters
are bombing Tamil areag and hun-
dreds and hundreds of Tamily are
being killed everyday. No longer can
India remain a silent spectator to
thig issue, I woulg very much request
the Prime Minister to gee that an
fmmediate political solution to his
problem ig sought and Jayewardene
s told in no unclear terms that Gov-
ernment of Indiz means business.
About 1,25,000 refugeeg have come
to Tamil Nadu, We are looking after
them in all respects,

8ir, the last point is about intro-
duction of prohibition announceq by
our hon, Chief Minister from 1-1-19887,

Tami] Nadu will be losing more than

!
l
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Rs, 250 crores of revenue. Govern-
ment of India has got a scheme for
giving 50 per cent subsidy but this
ig on the basig of 1977-78 figures, 1}
would request the Government of
Indiz to see that they give this sub-
sidy of 50 per cent on the basis of
the latest figures in order to make
good the losg in revenue to the
State Government,

s qq afa ata qga (e
swr) @ SyEwefr wERd, §
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faw azr gsr -

‘ ’ !
v, Eq Ry 5§ awe 9%
CIC L T TR e :‘r
ﬂqﬁwmvrﬁwqr{mt
Ttz #Y FEl F I@ Fa o
ST fF 9§ zas 9w amn g,
augewd S @8 afw § faaay
gw1T &1 gatqadt ¥ favam @Y
T 7 w1 & =fgw 1 afed
FJIF IR T, W BRAN TR
fen ag mfag s< F faq fr =ea
F & gar =fge, dex F1owua,
# gad wog o1 fewrw wogwa @t
§ | IUW A AR TeE, gErq
st ada afgam & sw& weaq,
AT # A9gT AT afgg 1wl
aﬁrmaa‘rgnﬁ dfgaw & qarf wf
2, famrg W & W mEy  SEEr
waesT &t T g+ SfFa gwtmawm
o U &) W & f5 W i #
UF qEf Fr g @ oA @Ry F
gl qref & gl § & 3 gud
g3w} w1 HGF AT FIT F AT
¥ WS § ¥ AT womr | W
%mufwmaz’ruzm%u
hittrw:rfa*qaaazﬁvnzra
wigfs & 1w Ww dEw W
a‘rfwz vmmr!:’r tﬂfmz n‘tlm

|
E—

|

&, ow 4



165 The Apgropriation (No. 3) [28 APRII, 1986 ]
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| o amAITIU [ (ArH
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SHRI F, RAMAKRISHNAN: Mr.
Sukul only one point. Without sacri-
ficing the unity and the integrity of
the country.

SHRI ALADI ARUNA dlas V.
, ARUNACHALAM (Tamil Nadu): We

have not asked for Defence to be
. gven to the States,

SHRI B. SATYANARAYAN
REDDY: Why are > you misleading
the House? ]

oft 7R AR FWEg (IV 92IW)
UFAT W HGESAT FT AT T
ot @ sfuse & ? (3wEEE)

sfr qualaArq g @ FT IZ
g WA @ § A @St gum oor )y
& Wt goor w9 gwar ar, & W
fassr gwar a1, § W wwrad Ay
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¥ § zo frwd o gggad fF e
mmﬁ@%mﬁméf
g gwrsfas ot &1 dar 47 F;
ETAYANTIT ) AT L Q¥ T F S
Sradan 3 4T ¥ worag § Y

1t is just a uestion of distrubution cof
certain subjects, certain items, cer=
tain functions.
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qw o Tefmme aifer @ oy
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SHRI M. A, BABY (Kerala): Do
we have the quorum here?

SHRI R, RAMAKRISHNAN: Con-
vention is not to challenge guorum.

SHRI P. N. SUKUL; Do not try
to bring in a thing which hag never
been raised,

SHRI R. RAMAKRISHNAN: Since
ha is a new Member, I would like to
enlighten him that though article 100
provides that the quorum should he
there, it hag never been challenged
in Rajya Sabha and in deference to
that I would request him not to
raige it,
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~ *SHRI PRABHAKARA RAO
"'KALVALA (Andhra Pradesh): Mr.
Deputy Chiirman Sir, I thank you
for giving me this opportunity ‘o
speak in the Appropriation Bill. Ta
my opinion the fundg allotted to the
Ministry of Agriculture are insuffi-
cient 1n vew of the fact that our’s is
an agricultura’ country. The far-
mers cf our country are facing many
problems,

Recently the Health and Family
Welfere Minister has made an an-
nouncement regarding the increasing
population. The food production is
not keeping pace with the increasing
population, By the end of the seventh
five vear plan we are to produce 250
tonne; of food graing to meet the de-
mands,

I request that more funds should
be allotteq for the agriultural deve-
lopment and research, If it is n.t
done so, then the people of our coun.
try will die of hunger.

There ig a communication gap
between different Ministries, For
éxample, only the Health Ministry is
aware of the increasing population.
Agrirulture Ministry is only aware
¢ the increase in agricu'tural pro-
duction If the agriculture Ministry
ig infcrmed by the Health Ministry
about the population increase th>y
would have been in a position to in-
creas. the production as per tha ra-
quirements by giving more impoct-

*English translation of the orignal
:gpeeen delivered in Telugu,

—_— e —
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ance to agriculture, So, atleast in
futur~ let there not be any communi-
cation gap.

In 1951, 22& million hectares ot
land wag und»r cu'tivation In 1964-
85 this increaged to 68 million hec-
tares of land . The Governmeat
whica could bring 454 mi.lion pec-
tares «f land under cultivation in 35
years, promisic to bring 12.9 milt on
hectares of land under cultivation
within on2 year without alloca“ng
any fiands to the schemes prop-.c
by duferent States.

Waler is very essential. So tne
cenire shou'd encourage the schem=s
propnsed by the  States especially
Andhiry Prauesh, to make best use of
the water iesources gvailabl. m
nature. Th- (entre should immeda-
tely accept for the implementation 6f
the schemes which would improve
the agricultural production. Due to
the delay of the centre in clearng
the scheme proposcd by the States
it doubles the estimated expeaditure.
heepirg in mitd the unity and inte-
grity of the country the centre ghould
overcome such lapses,

Apart from ttis, for the last 8 yearg
the couniry buffers from natural
calamities, In Andhra Pradesh when
19 gistricts and 683 manda's were
drought hit and Chief Minister Shri
Nandamoori Taraka Fama Rao re-
quested for Rs. 900 croreg not cven
1{9th of it wag sanctioned. This
showg the partiality of the centre, I
submit that th, people of Nalgunda
district also are facing famine and
they are also expecting centre's help.

In our country unemployment is
increasing day by day, 1t is unfort-
unate that the centre has not come
to a conclusion as how to golve this
problem. You have Programives
in p’enty but progesg i empty The
schemes NREP, IRDP, RLEGP incla-
ded in the Twenty Point Programmd
should he sanctioned more funds; se
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that there wil] not be any obstruc-
tion in their implementation. This
» g my humble guggestion,

The eountiry ghould be industrially
developed to so.wve the unemploy.
ment problem. In Andhra Pradesh
where the {ransport facllitieg are
good, few industrieg ghould be start-
ed

At present in Andhra Pradesh
there are 2352 Kms, of national high
ways. 1 request the centre to increase

 them to 3188 Kms. under the princi-
ples of “National Road Congress”,

I request that the displaced per-
song of steel factory be provided with
employment, Vishakapatnam be an-
nounced as a free transportation cen-
tre, single window gcheme to Andbra
Pradesh pe sanctioned, Hyderabad he
given the opportunity of having an
international air port, the Polavaram
Project which is bringing 1.62 lakh
hectares of land under cultivation
producing 720 MW, of electricity,
Sri Pam Sagar II project, Ichampalli
Project, Joorala Project, Vamsadhara
Project, Sri Sailam water scheme
which will supply water for 211 vil-
lages and facilitate the agricultural
schemes, for an  automic power
station in Nagarjuna Sagar, Kakinada
Port which could export and impnrt
1422 lakh tonnes worth Rs. 219
crores, are all to be developd.

Sir, Water is very essential. Water
ig the main input for agriculture.
There are so many riverg in our
country like Ganga, Kaveri, Krishna,
Tungabhadra etec, If the Govern-
ment guaranteeg the farmer of cuffi-
clent water for irrigation he will
produce more. But he hag to be
guaranteed about water. Much of (he
river water is wasted, It should be
properly utilised. In our country
population is alarming a danger, Un-
lesg the agriculturiest go are guaran-
teed and develop a confidence in the
Government thig unemployment pro-
blem will mot be solved, They will
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not knock the door of unemployment
if his needs are satisfied. If not he
number of educated unemployeq will
keep rising.

Underground waterg are not tapp-
ed. For example in our district a
particular well irrigates 108 acres of
land. The schemes like IRDP, NREP
and RLEGP should work in the deve-
lopment of vi.lages, Underground
water should also be utilised by
digging wells, With these wordg 1
conclude thanking you once more
for giving me thig opportunity.
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SHRI PAWAN KUMAFR BANSAL

(Punjab); Mr. Vice-Chairman, Sir,

when I rise to support the Appropria-
tion (No. 3) Bill, 1986, which seeks to
aythorise payment ang appropriation

of over Rs. 2,22,640 croreg for the
gerviceg of the financial year 1986-87,
it is with a gense of satisfaction that
1 note that the Congress hag adopted
a fairly extensive alleviatory girategy
to tackle the problem of poverty.
Az the late Shrimati Indiry Gandhi
once said at a meeting of the Plan-
ning Commission, it ia the maximi-
sation of employment that will re.
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kindle faith in the planning process
and we must help the people to stang

on their own feet and work with self-

confidence and gelf-respect i we
want India to go ahead ag an inde-
pendent country in the comity of
nations, True to itg policies, the
Congress Government thig year again
has laid added emphasig on employ-
ment generation. And ag we all
know, by now, there hag been an in-
crease of 85 per cent in the Plan
outlay on anti-poverty programmes

such 35 the IRDP, NREP, RELGP, etc.

To e 1sure that the assistance provid-
ed to the beneficiarieg is non-inflatic-
nary in nature, it has been ensured
that while the beneficiaries make the
maximum use of the assistance, the
thrust is also maintained on produc-

tive employment. The assistance

provided will help generate money
not only during the currency of a
particular scheme but would really

enable the beneficiary to settle in

any vocation or craft and continuous-
ly increase the output ang income or
create physical assets by initiating
the poor into market oriented econo-
mic activity, With this end in view,
emplovment is rightly sought to be

promoted through significant increase

in agricultural production and expan-
sion of farm emnlavment in agro-
based rural Industrieg ang serv
and to ijncrease and promote agricul
ture. it is intended to spread mnew
farm technologies to new areas and
augment irrigation and infra-structu-
ra! industrieg besideg giving it prio-

rity in the pattern of public sector

investment,

Sir, the two major objectives be-
fore us arpe growth and gocial justice.
The two can be blended by moderni-
sation in the farm sector and increa-
sing capacity utilisation in produc-
tion in industry and thereby achie-
ving a realistic 5.2 per cent growth
rate. While 1 refer to Industry, 1 can-
not desist from expressing the coa-
cern that the target of 8 to 10 per
cent growth rate for the mdustry—
which ig essential for the overall rate



. 193The Approprigtion (No. 3) [ 28 APRIL 1986 ]

of economic growth to pick up and
Bustain on a steady base—remains
elusive, perhaps because of absence
of competition, As suchl our indus-
try needs to be given, in my opinion,
a big push out of itg slumber or
complacence,

One thing which we all note with a
sense of satisfaction ig tne creation of
the Ministry of Human Resource
Development. Under this Ministry,
the requirement of matching man-
power plahning with education
planning is realistically looked up~n.
Unfortunately, in our country, 1t is not
"only the number of unemploy~d that

* has increased at a fast rate buy it is
also the number of unemployables
which is due to the fact that there

- has been an unchecked growth in the
number of colleges churning out gra-
duates and it is time now that we put
an end to the mass production of semi-
educated graduates, by delinking jobs
from half-baked degrees and instead
start imparting meaningful vocational
training to the youth. It is in this
context that in this years plan outlay,
the allocation for education has been
increased from Rs. 221 crores to

.. Rs. 352 crores which shows an increase

of 59 per cent. With the new educa-
tion policy coming up and with added
emphasis given to the field of educa-
tion, we do hope that in the days to
come, the policy pays dividend and
the education that is imparted to the
students in the country is not only
aimed at giving knowledge but it aims
more on making proper use and utili-
setion of the knowledge acquired for
the ultimate good of the country and
raising the standard of living, Sir.
when I go through the various de-
mands and the vote which has been
sought, I see that the desire of the
Government to maintain ecological
balance is properly manifested. En-
vironment is a problem which is not
only technical in nature, but has, in
fact, acquired a proportion where it is
imperative to make the citizens con-
scious of their rights and their dutles
towards their fellow-beings, In this
context I would urge upon the hon.
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Minister to see that besides making
provisions for various step which
would ultimately go to check pollu-
tion, various voluntary crganisations
should also be helped io play their -
due role in this respect, ie. creating
environment awareness., - ,

Sir, I would also like to compiiment
the hon. Finance Minister on the res-
ponge he has shown to the popular
demand in regard to the excise duty
leviable on goods produced by small-
scale industries. At the time when
the Budget wag presented, exemption
was granted yp to a limit of Rs. 7.5
lakhs, But laler on, it was feit that
this may not really help the smali-
scale industries. Resnonding well to
the demand of the small-scale indus-
tries, the Finance Minister came for-
ward to raise this limit to Rs. 15
lakhs, I am sure,....

SHR1 JAGESH DESAI. One item,
Rs. 15 lakhs. .

SHRI PAWAN KUMAR BANSAL:
Yes . Two items—Rs. 30 lakhs. [ am
sure, this will go z long way in help-
ing the small-scale industries, Sir,
thig also demonstrates abundantily the
attitude of the Congress Government.
Congress believes in participatory de-
mocracy. The Budget was before us.
Realising the difficulties of some
people, certain amendments were
made and cerlain concessions given.
One of which, besides excise Juty on
goods manufactured by small-scale
industries, was the excise duty on
mustard oil, the withdrawal of which
was announced by the Finance Min-
ister the other day.

Sir, as We know, the policies of the
Congress Government are aimed at
increasing production, increasing efli-
ciency and reducing costs. When we
go through the various demands put
forth, this becomes crystal clear But
one only hopes that some more areas
are identified where wasteful evpen-
diture is drastically cut down.

Sir, I will just conclude by referring
1o the State of Punjab. Over a pen.od
of four years now, the turmoil which
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Punjab has gone through is well-
known. But what iz really back-
breaking for the State is that much
ot the resources gre wasted on police,
the machinery which is deployeq to
ensure law and order. Sir, the Pun-
jab problem, you will agree with me,
is a national problem. The distur-
bances may not actually be at the
point or the line which separates our
country from othcp countries, just on
the porder. Neverthelese, the distur-
benceg are in a border State. I think,
we will not be too demanding when
we say that the law and order pro-
blem in the State ghould be considered
as a matter of defence. Any amount,
any additional amount, which is re-
quired to be spent there should be
borne by the Centre, may be out cf
the Defence allocation op as a special
grant to the State to maintain
law and order which would ullimately
not only go to root out the terrorist
elements from the State, but would
also go a long way in reaffirming the
fact that Punjab is an inalienabie
part of India and would continue to
remain s0. Sir, sometimes a sitiation
arises in the history of a State or of
the country where an unholy alliance
is struck between different anti-social
people and an effort is made to defeat
the desire or collective will of the
country. I a situation ag this it be-
comes a bounden duty of every citizen
of the counfry to see that nothing hap.
pens which undermines that collec-
tive will, It is in this perspective that
I urgr the Centra] Government to
give greater grants to Punjab, parti-

cularly, to meet expenditure on  the
police and paramilitary forces,
o FTGAT V@ - NEIOY Y-
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FA 4g FET

“Minister for Human Resource

Development, P, V. Narasimha on -

Sunday said that the country would
have to move on a top priority basis
to provide elementary education to
all children through the formal or
thg non formal system. Rao, who

was opening the two day meeting -
of the reconstituted Central Advi- -

‘sory Board of Education to discuss
the new education policy, declared
we cannot pise until every child in
the country receiveg eight years

fagas =7,

R |
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of education is regular schools or
through non-formal stream of a
comparable standards.”
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“WE, THE PEOPLE OF INDIA,
having sclemnly resolved to com-
stitute India into a SOVEREIGN
SOCIALIST SECULAR  DEMC(Q-
CRATIc REPUBLIC and to secure
to all its citizens;

“JUSTICE, social, econmmc and
political;

“LIBERTY of thought, expres-
sion, belief, faith and worship;

“BQUALITY of status and of
opportunity; .
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“and to promote among them all
“FRATERNITY  assuring khe

dignity of the individual and the
unity and integrity of the Nation;”
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“We must do our best to form

a class, which may be an interpre-

ter between us and millions, whom

we govern—a class of persons

Indian in blood and colour, but
English in taste and intellect.”

TWIT T &Y
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N, T Fqew » MT A WA AN
T HT famra EvT ad & A
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fggeara a1 wg sa3eqT WA FRO,
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maga % -



209 The Appropriation (No. 3) [ 28 APRIL 1986 ]

38 T E, WU AE g ogaisr -
favm  gurw fagraa, qm grar =rfeg
f& nfat & &M F oW geqa
ATTERC g\ gmw fAgtea
g9 9T FEAT Nigd 15 {99 gare
¥ Ay AW wT BrewT WA N
T I WE I\ q€ § «m
T BIETART WA F OARE W |
WIS gR T 9¢ 48 A9 § R
FETAT, ANT, FeaE wqrT fee: ot
JITRIT TH AFIT T E 1 WT  FAIL
wgli A Eww oggd M W@ OF
g ArEY AW O Fagr, fawer,
7grg AT AL F wral ®oAr W@
21 gmar qfors ag & 0 wed
® TavH deg T W & wEr
AW F3-aE GRS & AT W R
¥ 39 feafa 1 g7 SweAr g
gi mWar F & gfaard Ivasy HA
e A gt & gwesw § 1 e
& wrarg ¥ qfaar wweeq T g O
g % °g Frem g %uﬂran‘@
S TEER gAd AT W 81 WIS QAR
W F wiawmFar 39 9@ 1 £ 5
g1 § Frg FEq A O£ AE
ears femr Strar wifed | owEt ®
fFaft & @3d &9 A FIAC
AET EIPE TR E@ | A
FuAr Arfgy | fegry F JLT AYL
R <FAT AT £ WA BN TH TW
q @mEaE g & e
T AT § At g w9 7wl
Ft TR w4 &0 afgﬂ it
W Fdfgars & erudfees ffane
7g Y wEr g [F wE < &1 WK
Tm N grg FY €¥ frar SUT | AW
] :qu-a' OIS &y GWqﬂT%i SARE I
& frT # qear WrEar § fr Fmoew
qqq el & ferta & I
g7 gf woy o *7 gfar & A
@ PIERRICTIE S ey
%\ngqasrzﬂ 21d T F A
s g fegmera_ gfme sd@
1 A0 IS gWmT IW F1 I0fIE
fagrg &\ W FFLT ORAL FT
wwrAr §\ warar § mﬁmqﬁﬁ
¥ ssgmtmafa—w qgT i
|

Bill, 1986—Returned 210

| AfET gmy W q fag 12 &
anare fava A gadt & dar
g &) |98 weq U], gau Aed
faset fqeue At & dar €A )
as OFAl SR W AT
wafar & @ fadzm wTar g
g0 e am d g %sr&m
'cﬁ oA § faser dqr & AT
arfgr =K IEFT FeqiRT AZTA0
Strar avfgd | & wgar g 5 gare Gw
i @EifRE ore & qreTH
fawid: & JeqreA F1 Agrr WA |
feft o qw =y wfRmdr 9 &
ferd fastelt aa% @< sravmsr 2\
ms wEfET § 85 gAML HaAraIE
faaet ¥ safgeam? oaef & G
ETl‘E”g, 1 A1E 2ogarrtmmz
fasrelt @@ @ & Ga g w@iog
1 AT 60 AT FIrEIE Fastefr gr%?f
ﬁfmquqa‘rl—( Pg
T TR G FATET § oA faere
Far g ¥ ) 22 FUS a?r ENER
1 wufoRr W § T gwrT e
F A 70 FUT X ooEfE A
qz fasteft F1 FqEH FaW 45 TMT
gmarz g | & wR ot ¥ frdaw
FTT Mg g & ogwd@ madEt
geEdE oA A fawey ¥ SonEe
Fr wrafawar & T qifF WA
faqtelt warar & SWiEr  9_UOET
IAT & SWIAA WaET FT (AAAT FY
gfaamii & iteT stra, gt & faselr
g SET w1E A fage o R
m wfafadisr § I smar & &
iff &t oF qATH FT AT

a— % | 9T fg—mm F TF fa=-
faa &, fergmam &1 & fawfaa
grl, fergeqT & wEr § @E A
AW FT TR fawfag  grm
it g ew fawfaa grm o wig-
Wg JURaATRd UER™,  Arfed .
15 FEHT AU TG GH T |

ARt deEAdE AT F1OSEH
T2 SEIEH AW, TAIFAT B AT,
URMT & FFEC 97 FEAT A1/
g gAY 3N T §AY A (e



911 The Appropriation (No, 3) [ RAJYA SABHA ] Bill, 1986—Returned 21‘2

[+ FegaTa T ]
& | WIEOT  SURWIER  AgNT,
m« fggeqa & Wma @ A #
oF Ag7 g% Gqr g atar g W
g 2 aFS F7FA N SoF M
L - TG GO
Tigar § 7 IR W ¥ @ Ay
qza o1 d@r a1 f5 feegmm #
daf FT AT AT | WIS gF G
77 e ¢ @Ar wfEgd o
fege # 33 sfamm &t 96T @

FAAT FT FA TIAeT EY TH W
ggd §® WA WA A qqE &
fad oFS SuAsE B qH !

ggur fagaq @@ ag A R
fa fadt & W A dgE@ AN
g ¥ fa3, wfaamsr @ A
¥ for gg AT N FT AravaFaqr
gt 21 gt qew # 70 FAT
swar & four foaq gg &7 wEwmsar
Aifr, 37 9T & F fawi @
& @ w9 F@ oIaEr mar # am
# dar & w1 & v feel ey &
wframa s wW|ET ST, Rl
e g & fay aFAtq &1 Far
gait 8w ¥ gaw g9 931 g7 W
7 #r g AN ¥ 4Y AINA
#1 fagfoa frar s wr & 7 af
qq ot F1 SregrgA fkar @ AT
o g4 &1 faxfaa frar s ar
9% gowar fwa gwdr g | fegeam
¥t ot gw # A gw F fa,
fggearts & 70 =TT STl &7
mast # 99 Fw F for ag
FI AR F7 AT gT IIART FUT
¥ for g fraw o, fradr A
faat da frad awfa 1 ma-
WFAT §, WOG €T F AYAT AT
nEaEaTar §, ¥9h fa¥ FW@IT AT
HIAT argdi qeEqdia Fraar § wr9-
frwar g =fgo

il o sfEd e g g
¥ gz ag & fr wial ¥ €T 61T
3 wmigw TH 9T ¥\ FT. X

fagrusz o waeg ez gy &
fog amy orxr | Mg F 4 ax
HILIT 9T ST &) qear § amr
Wiy wifgw arfe g & &er gw
X &7 AL Ux €Geq UF fear
weg & famtr 3 s sz @
% | 97 fawaiw § f& gl g
qigdl 79a€fa AR A gErEq -
AT gamI F1 ArafEwar W g
s & AT w9GT qE©T F oMF
ML A T F 997 & fax

AT FT TFEI AT ORI AW BW
F AT F FATNTFA 7T oo §
TIW FTH I31IT WIT G Fy uF
sifee Mfavee gevdt aandf afx
TE F AT W VLT A FgEw #§
LI I R € 4 g4 F Wi
7 AT AT we¥ | oI gamA.
Q1T | HETNG IIGABAA  qEiRA,
@ {7 a3 FTAFT 4 9 Al
TR & AT gWIY ¥M A gemiEd
Fq9 144 fafems zx § 1 s
qalkFT qgarT } woAr fgaw #/
faar & f& =F> T =7 @i @
Tadt v dar g wwdr & fawa
a¥ tfmar &t @rAr fas gwar &
T g WA wEw A rAa FFOAT
& & ot dwEe A gA Faea foataw
fad &, o gwd wW, amar e
FgQ Ak afed § 99 T 99 aw
3 g faasht qar 73401 § =i W
F W TErAT g7 A @A warEr
weigd wgfma aadix #@1 fagm
F AEuw @ qgrar g f98d gw .
Faw fggeqE &7 ST F1 grar
® m% dfex Ay ghwar F) amr
g ax | fgg&tiT & ura zav feat-
fas & & ag @ Fa9 wr<a F1 afew
Qg gftar wt @ fawmd #57
gmar @@ g 1 wR fawga &
fa swRTNg faw #@@ 1 Hudr
AT F ONTEY JUIT W THY
grafawe |@dr w1 g, T * faama
F &7, T AT FT T, HATG AR
F g Fat 7 fqafar a@ o<
3N, AR ST &1 wirrw § FTy
# I, fegeaiw & @@ W@ aiw



213 The Appropriation (No. 8) [ 28 APRIL 1986 ]

F Wt gWF A AW I,
fggeara & @ srg W #1 F0E
ATFT J AT, IA WA FT o1
cqwrafadma 1 glaard 1 A
39 mai § wmaaa fazra #
gfaamt 1 agrgn afy o
B @1 qaq R AR A F 4@
T A | TFE well & ATd WET-
wra ITRATEAS wERA A fyw Ad
T yRT W fafaam fagaw an
aAET FTA § AT W@ Y qrgAw
g § fF a3 ewr? 3w A zaAr
wffrelt ay fo 219 aarsd #
fergetd v affamet 3w & wq
# wfafesg g1 s 1 A weeY &
g ATIF! THAE |

SHRI M. KALYANASUNDARALL

(Tamil Nadu): Mr. Vice-Chairman,
I plead with the Finance Minister to
apply his mind to the problem of the
5 milion Central Government em-
ployees and other lakhs of employees
working in the public sector and the
several lakhg of workers handling
our ports and docks, electricity, coal-
mines, etc. which are all our natio-
nal assets. One thing which requires
urgent attention is the report of the
Fourth Pay Commission, All sorts
of rumours were put out in the press.
The more you delay publication of
the report and announcement of the
decision of the Government the more
frustrating will it be for the several
lakhs of employees whose willing
cooperation is very essential in fru-
gally spending these amounts for the
benefit of the people. Whatever may
be the criticism of the Budget allo-
cations by us, whatever may be the
inadequacies of allocations efficiency
and frugal spending of these amounts,
whatever the amount proposed io
be spent, we have to cnsure that at
least 70 per cent of the amount spent
really goes for the purpose for which
it ijq earmarked, So the Government
should make all efforts to secure the
willing cooperation of these emplo-
yees, officers and workers. They
should not be kept in tension always,
they should not be allowed {0 remain
in g state of confrontration always.
It will not do any good.

—— e
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Another threat being faced by the
Public sector including departmental
undertakings owned by the Post and
Telegraphs, Railways, Defence and
other Ministries is privatisation is
penetrating into the public sector.
There is a widespread fear among
not only the workers, cven among the
officers, engineers and scientists who
are handling these departments and
plants. The Prime Minister recently
made g statement addressing the De-
fence employees calling for a hard
look at the public sector and also for
hard decisions. Everyone can inter-
pret it as he likes. What is the mean-
ing of these terms “‘hard look” and
“hard decisions? After the Prime
Minister made this statement, several
reports have started appearing, that
is, that the Govermment is inviting
private capital or inviting private
shares into the public sector under-
takings which are already profitable.
I, it to help the public sector or
gradually to convert the public sector
itself into a joint sector and iater on
to hand it over to the private sector?
For want of time, Sir, I am not going
to illustrate everything. Anyhow, the
Finance Minister must know  more
than what I can tell him TDpecause
nothing is done without his know-
ledge. However, I have to bring out
some of the very misconceived ideas.

I learn that they have placed an
order to import mearly twenty lakhs
of telephone oinstruments. We cannot
be proud of our telecommunication
system. But it is not because of the
instruments manufactured in Banga-
lore. Why do you denigrate that? Is
this the pride that you are giving tc
cur public sector management? Can
they be inspired? Now you want to
import instruments. But at what cost?
it is as good as saying that these
instruments are useless. T do nect
know what the reasons are for this
decision. But, if this is true, then I
do not know what to say about the
Goveprnment’s policy. There is a
total reversal which is not only con-
verting the public sector into a joint
sector, and, later om, into the private
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sector, but ig also discouraging the
indigenous efforts. Even the indi-
genous efforts are not encouraged or
they are curtailed. At least when
planning was introduced, it was
Jawaharlal Nehru who proclaimed
that we should stand on our own
legs, on our own capacity, on our
own national resources ang on our
own stilts. But our national resour-
ces are being wasfe! and foreign
capital and multinationals are be-
ing invited in so many ways
in the the name of inviting tech-
nology and in the name of help-
ing the public sector. If my infor-
mation is correct, already Maruti is
on the way te be handed over to or
dominated by foreign capital. They
will not admit that it is being hand-
ed over. The 20 per cent foreign
capital which has entered Marutj al-
ready is going to be increased to
forty per cent. Later on, what will
happen? What is the assurance
given in thig House when they tock
over Maruti? It was a private pro-
perty connected with the family of
the late Prime Minister anq, with
all good intentions, she wanted it to
be taken over by the Government
and wanted to hand it over to the
ration promising that it would pro-
duce cheaper carg for the use of the
common, people. But what is hap-
pening now? Only the Japanese
multinational is to be benefited. You
may be producing various types of
vehicles and they may be running
well and they may be very decent
to look at also. But what will be the
effect of it later on on our economy?
Like this I can quote hundreds of
instances. The Government’s policy
of strengthening the public sector
and strengthening self-reliance, and
the policy of bulding our economy
on the basis of our own resurces, our
own intelligentsia, our own stilts, are
in danger and our couniry’s economy
is going to be opened to the foreign
inultinationals. In a moment of
weakness, when Shrimati Indira
Gandhi was the Prime Minister, the

then Ministers, Shri C. Subramaniam.
and Shri Asoke Mehta went 1o
America and made a very obscene
offer to the foreign capitalistg saying
that the womb of India

: was open. .
Are we going back to that stage?
The nation fought against it. Don’t

forget all those events. The rupce
was devalued at that time. The
whole nation fought against... (Time

Bell ringsy Then Shrimati Indira
Gandhi had to reverse her policies.
She took radical economic reforms

like bank nationalisation and aboii-
tion of privy purses of princes, and
she stabilized herself after these
dangers. This is what is going to
happen not only to the policies of the
Government but also its political sta-
bility.  Already the reactioneries,
both outside and inside, are taking
advantage of this because the discon-
tent among the masses is growing,
The workers are very much agitated
over the rising prices, insecurity of
Jobs, growing uynemployment,  clo-
sures and al] types of miseries. The
counter-revolutionaries and reactio-
naries are trying even to prevent
thic Government from following its
foreign policy. Even the foreign
policy which is giving prestige to
India and strength to this Govern-
ment will be in danger if the reac-
tionary retrograde economic poliries
are not reversed. Therefore, please
take the first slep to secure the wiil-
ing cooperation of the Government
employees and the public sector
workers,

In this connection, I would like io0
draw the attention of this House to
one good mews if it is correct; it is a
good news, that is, the tremendous
efforts made by the Steel Authority
of India to secure the willing co-
operation of workers, the officers and
the technicians, for bringing down
the operational expenditure, use of
raw materials, use of eoal wuse of
fuel. And this has brought down the
priice of steel to the consumers. A
wide opportunity for such a move-
ment is open in all the public sectors
in our mines, in our ports in our
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docks in the railways and in electri-
city. This is what you should do.
Don't appease the communalisis.
Don’t appease the profiteers by giving
them concession after concession.
1 Take the willing coopcration of the
- - 'workers, rouse their patriotism and
.see the result, Then 3 mass move-
‘ment will be there to safeguard and
- protect our public sector, to bring
- . down the operating expenditure, to
bring down the working expenditure,
to cut down the wasteful expendi-
ture, to prevent corruption, pilferage
and misuse. 1f you do not rely on
the workers, how are you going to
-defend the unity of the country and
preserve its independence? See that
the working class is won over. For
such a programme the present eco-
nomic policies, the Budget will not
succeed. On the contrary, they will
break the morale of the common
pveople, the working class, the pea-
sants and the producing farmers.
Which js the section of the sociely
which is happy about this Budget?
I have been seeing our Budgets since
Independence, year after year, I have
seen dozens of our Finance Ministers,
- including our princely looking Vish-
. wanath Pratap Singh. Which Fin-
ance Minister has fulfilled his wvro-
‘mise? (Time Bell rings) Which Fin-
ance Minister succeeded in alleviating
their miseries? Yes,, your words and
pharases used in the Budget speech
-are very enticing, very  attractive
also, to deceive the common people.
But have you succeeded in alleviat-
ing poverty, in developing wurkan
life? The urban life is in chaos, whe-
_ther in Madras or anywhere else. Ex-
cept a few patches in New Delhi in
our country Urban life is in chaos.
No good watey to drink, no air to
breathe, no good wholesome food, no
iransport facilities no husing It is
in these miserable conditions that our
towns have grown and workers have
vrorked and coniributed their mite
4o the strengthening our industry
cur national economy. But it is
allowed to be looted by Pprivate pro-
fiteers. So, the Budsget you are plan-
ning is for the private profiteers. You
are not planning for the people. You

are not laying the Budget fo; the
people. The Budgets are for pro-
fiteers, loolers, smugglers and hlack-
marketters. They are growing from
sirength to strength. And you are
not able to conlain it except conduct-
ing some nock raids, ang to mafch
that, you raid some income-tax offi-
cials and some other officials in order
to deceive.... B

THE VICE-CHAIRMAN (SHRI
PAWAN KUMAR BANSAL): Please
conclude, |

SHRI M. KALYANASUNDARAM.
I will conclude. This is the last point
which 1 am making,

So, don’t think of misleading the
people. The people are also becom-
ing intelligent and wise. They cannot
be misled by nock fight. Effective
re-organisation of our economy,
effective action against corruption,
effective action against smugglers,
and ensuring proper distribution of
essential articles to the needs of the
people are essential. If the Govern-
ment fails to take such action, only
the reactionaries inside and the im-
perialists outside will take advantage
of the situation and create politica.
destabilisation and chaos.

SHRI VISHVAJIT  PRITHVLJIT
SINGH (Maharashtra): Mr, Vice-
Chairman, Sir, I rise to support the
Appropriation (No. 3) Bill of 1986.
Sir, I would take advantage of the
traditional leeway allowed t, me to
discuss a matter of import while
rising to support this Bill, I would
Iike to draw the attention of the hon. .
Finance Minister if he will grant me
a little time from his files which he
seems to be disposing of.

SHRI JANARDHAN POOJARI:
Your points.

SHRI VISHVAJIT PRITHVIJIT
SINGH. My points? Thank you.
Sir, the matter to which I wish to
draw his attention, which I fee!l is of
great import for our country at this
juncture, is the Foreign Exchange



219 The Appropriation (No. 3) [ RAJYA SABHA] Bill, 1986—Returned 220

[Shri Vishvajit Prithvijit Stngh]

{Regulation) Act. The Foreign Ex-
change (Regulalion) Act was brought
in to control the activities of foreign
companies. especially to control the
outgo of foreign exchange, to regulate
the amount of foreign investment, to
kKeep a check and Dbalance on all
those matters. The Foreign Exchange
(Regulation) Act of 1973, in provision
29 says:

“Without prejudice to the provi-
sions of Section 28 and Secticn 47,
and notwithstanding anything con-
tained in any other provision of this
Act or the provisiong of the Compa-
nies Act, 1956, a person who is a resi-
dent outside India, whether a citi-
zen of India or not, or a person
who is not g citizen of India but is
a resident in India, or a company
other than a banking company,
which is not incorporated under
any law in force in India or in
which the non-resident interest ig
more than 40 per cent or any
branch of such company shail not
except with the general or special
permission of the Reserve Bank etc.”
Then it goes on to say what it can

-+~ and cannot do.

[The Vice- Chairman (Shri R, Rama-
krishnan) in the Chair]

Mr, Vice-Chairman, Sir, this pro-
vision of 40 per cent was brought in
because companies were indulging
in all kinds of trading activity. Foreign
exchange outgo was at the maximum.
Ang their activities were not guch
that we wanted in India. We wan-
ted them to go in for high technology
industries. We wanted them to go
into essential areas of the economy.
They were involveq in the non-
essential areas. To force them down,
we wanted them either t, leave or
get involved in the areas which we
wanted t, specify, which areas were
specified in the IDR Act. At that
time, we founq that some of them
left. Many of them decided to com-
bly with the provisions of this Act
and come down to 40 per cent. This

.

" cent in the company.

Bill, Sir, was referred to s Joint
Select Committee of Parliament. 1
have got here the proceedings of the
Joint Select Committee of Parliament
on the Foreign Exchange (Regulation)
Bill, as it was called at that time. I
will quote only from two or three
portions of the evidence which was
produced in connection with it. First
that T would quote ig the evidence of
Shri S. S. Shivalkar who was at that
time Deputy Governor of the Reserve
Bank of India. He was a high offi-
cial of the Government uf India. And
talking about thig Bil] he categorically
sair. and I quote from page 66: “One
shareholder of 25 per cent with other
shareholding  dispersed can control
the company.” He hagd expressed his
reservations as Deputy Governor of
the Reserve Bank at that time. I
will quote again from the same do-
cument that is on page 163. I am
Quoting the reservationg expressed by

Shri Babubhai M, Chinai, Ex, M.P.
He was Member of Parliament at
that time. He said; “Arlsing out of

what you say, T woulq like to ask one
question. The Bill says that under -
clause 27 inter alia, non-resident in-
terest should not be more than 40 per
How will the
excess holding over 40 per cent be
reduced? It can be done only In two

ways:  first, by way of maintaining
the present equity level ang dis-
investing, In this case, it can be

_clearly stated that the money so dis-
Invested might be remilted abroad.
The Second method would be by
raising additional equity capital with-
in India to reduce the proportion of
foreign holdings. Will Government
allow expansion of the equity base
ang also automatically allow expan-
sion of productive capacity?” ‘Thig
wag the reservation expresseq by
Shri Chinai, And lastly. Sir, again
I quote from M, Chinai: He sald:
“Mr, Chairman, Sir, may I know from
the Hon’ble witness whether do they
know that there are many foreign
companies which have foreign invest-
ment in India and they h#ve alse
been repatriating profit; By way ef
dividends and reserves, I can lgive

You 3/4 examples. See the case of
v 1
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Abbot Laboratories. Their capital is
22.44 lakhs and foreign investment is
1 lakh. In the «case Suhrid  Geigy
capita] is 15.73 lakhg and their capi-
ta] foreign investment 1s 92.62 lakhs.”
Angd so it goeg on. Then it says:
“I only pose a question tg you that in
view of the fact that their foreign m-
vestment is meagre one, they are
sending annually a big amount much
more than their capital in foretgn
exchange. Does it go well with the
present economic situation of the
eountry when we require foreign ex-
change very badly and we are still going
on sending forcign exchange on
an investment which is very meagre. Sec-
ondly, T want to draw your attention to
clause 26 in which the Government has
tentatively declared that they would like to
have 40 per cent participation by foreig-
ners in any industry.” So, he has
expressed hig reservations ®bout this
40 per cent clause. The problems at
that time was of various kindg like
transfer, pricing, contro] of a com-
pany etc. But the major problem
which exciteq the Members of Parlia-
ment gt that time was the repatria-
tion of dividends. Repatriation  of
dividends was one which really ex-
cited them. I will come to this later.
I would like to quote from the Par-
liamentary proceedings. I am sorry
for going into the history, Mr. Vice-
Chairman because it is an important
question and a  vital question in the
historical context of what really was
the problem then and whether the
problem sfill exists and what we can
do row in view of what the Govern-
ment hag thought of.

I quote from the Parliamentary
proceedings. 'This is Lok Sabha pro-
ceedings which T quote of August 24,
1973, and thig is what Shri Jyotirmoy
Bosu said:

“Then take the question of for-
eign equity participation.”

He is discussing whether 40 per
cent is all right.

‘0t should also

consideration as to who
controls the company.

be taken into
actually
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A person may have just 10 per cent of
shares and yet he may control the com~

pany. There have been many such in- .

stances,”

Sir, T would again like to quote from the
proceedings of the Lok Sabha. This is
again on 24th August, 1973. Shri Indrajit
Gupta says:

“Then about the question of 40 per
cent ownership of Shares by a non-
resident if it is more than 40 per cenl,
it will be considered 1o be a capital of
a non-resident, otherwise not. | suggest
this is a fantastic figure. Nowadays, it
is well known to anybody that even with
a block of 20 per cent Shares, a whole

company can be controlled. Here, what
is stated is that if shares are held by
foreign parties not beyond 40 per cent,
then, (hat will not be treated as the
capital of a  non-resident. I  think,
this is a fantastic figure ihat has been
prescribed. This is itself opening a
loophole very wide open. 1 would sug-
gest to him that this 40 per cent should
be reduced to 15 per cent or 10 per
cent. With 40 per cent
hands of foreigners you try to pretend
that that company cannot be controlled
by forejgners. Who is being taken for a
ride?” ' o

P

Then Sir, again, T would like to quote
from the same day’s proceedings .of the
Lok Sabha i. e. 24th August, 1973, where,
Shri Jagannath Rao, a Member from
Chatrapur, said:

“A person‘ need not have 51 per cent
shareholding or 40 per cent sharhold-
ing or even 33-1/3 per cent or even 25
per cent shareholding for this purpose.
Contro} is a question of fact. A per-
son owning 10 per cent of the shares
mayv also be able to control a company
and there are instances where he can
corntrol the functioning of a company.”

Then, on the same day, Shri D. N. Tiwari
had this to sav:

YOS gTTT 10 ¥ T a@n gieew @y
g 40 gEz  fag mar EooA
quAST g 98 FgT Sqrr 1T 25
T®e ¥ wqEr g grar Jfge ¢

shares in the .



223 The Appropriation (No. 3) [ RATYA SABHA ]

[Shri Vishvajit Prithvijit Singh]

25 TREC Wi Ag A0 § 1 IWEQ
SEw g fo faw war o w¥eHs
AT IEF gur A% |
This was on 27th August, 1973,

Sir, lest the hon. Minister should say
that I am quoting only what hon. Mem-
ber belonging to the Opposition have said,
T would like to poini out what was said
by Shri Ragunandan Lal Bhatia, a Mem-
ber of Parliument, of the Lok Sabha, at
that time, and who is still a Member of
the Lok Sabha. He said:—He was also a
Member of the Joint Committee which
sat on this Bill and deliberateg on it. He

expressed his reservation in no uncertain
terms:—

“Secondly the foreign companies
which have 40 per cent interests will be
controlled by this Bill. It is envisaged
that they will be controlled. But what
about the companies which have less
than 40 per cent interests? That also
must be taken into considertion. There
are instances in this country that the
foreign company which has a capital
interest renging from 10 to 15 per cent
or 20 per cent or 25 per cent js really
managing all these companies because
they happen to be small shareholders
and they manipulate to have a hold on
them.”

This was stated by Shri Bhatia in the
Lok Sabha on the 27th August, 1973, On
‘the same day the then Finance Minister,
Shri Y. B. Chavan, had this to say: He
gave an assurance on this Bill because
various Members from the ruling party
as well as the opposition expressed reser-
vations, He gave a categorical assurance.
He said:

..this is the beginning and not
the end It cannot be the end of it. Na-
turally. T have never claimed this parti-
cular Bill to be a very perfect piece of
legislation. After an experience of a
couple of years or even a lesser time,
may be Government will find it necess-
ary to come with further amendment.”

“This was the assurance. Now, Sir,...
{Time=bell rings) Sir, this is a very im-
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portant topic.
more time.

I should be given some

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): It may be so. But
I am governed by what your party whip
and the parliamentary Affairs  Minister
have said, As per this every Member is to
be given ten minutes. You have already
taken fifteen minutes,

SHRI VISHVAIIT PRITHVUIT
SINGH: Please give met ten minutes more
T will conclude. This is a very important

topic.

THE VICE-CHATRMAN (SHRI R.
RAMAKRISHNAN): All right.

SHRI VISHVAIIT  PRITHVOIT

SINGH: T can increase my speed. -

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): Then they would
not be able to take down.

SHRI  VISHVAIJIT PRITHVUIT
SINGH: Now Sir I would like to quote
from the proceedings of the Rajya Sabha.
I am quoting from the proceedings of
Rajya Sabha of the 3rd September, 1973.
Hon. Shri Kalyan Roy said:

“My third point about this Bill is,
I was surprised to see that there is no
cealing on repatriation of foreign ex-
change.”

He is worried about the repatriation of
foreign exchange. He further adds:

“Why is it that the company will be
declared non-resident company if the
foreign share go beyond 40 per cent.
Why could you not pull it down to 10
per cent.

Again Shri
said:

K. P. Subramania Mecnon

“Now it is said that there is a
restriction of 40 per cent of foreign
holding in an Indian company. As you
know. it is not necessary for a foreign
company o hold 40 per ceat to con-
trol the destinies of an Indian company
In fact, even with 10 or 15 per cent of
the capital they can do it. The Tatas
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do not hold 50 per cent in TISCO but
they control the TISCO. They have got
only 20 to 25 per cent of the share-
ho ding. Theretore, foreign companies
with knowhow, with certain scarce raw
ma.erial and other spare parts in their
hands, can keep absolute control over

an Indian company with less than 15

per cent and that is why we want that

it should be reduced to 10 per cent.

Without that, any talk of reducing the

control of foreign investors is all mean-

ingless.”

Sir, an asurance was given by the Hon.
Minister of state of Finance at that time
Shri K. R. Ganesh who said: “It has
been decided by the Govermneut to stick
to this 40 per cent for the time being but
there is nothing sacrosanct about this 40
per cent.” I repeat he said, “there is noth-
ing sacrosanct about this 40 per cent. He
has further said; After some experience
has been gained, this couid be further
reduced in the light of the economi:
situation, on the basis of various things.”
So he says in the light of the economic
gituation, in the light of various things it
cou'd be further reduced. And again 1 will
point out to the hon, Minister why this
need to be reviewed. T wul ncw quote
from the actua! repafriation which has
taken place. T am confining myself to the
pharmaceutical field because that is  the
field about which T know some thing and
the House also knows about this. Now,
let us take Glaxo Laboratories. Their in‘tial
capital was on'y Rs. 1.5 lakhs. T would
like to point out to the hun  Finance
Minister that in that last 10 years in the
name of revatriation of dividend, they
have repatriated foreign exchange to the
extent of Rs. 12.33 rro~es. Ncw. Sir, take
the example of Hoachst. Their initial
equity in terms of foreign exchange is
only Rs. 20 lakhs. Tn the last ten years
they have renatriated Rs. 3.30 crores.
Hindustan Ciba Geigy, their initial equity
is Rs. 3 lakhs and repatriated foreicn ex-
change n the last 10 vears is Rs. 602
crores. Pfizer in‘tial eauity Rs. 2 Jakhs
and the forelen exchange renztriated in
the last 10 years has been Rs. 9.19 crores.
AW these crores of runees have sone and
these crores of rupepes have gone under
the provisions of the Foieien Exchange
Regulation Act. Why has it gone? Tt has
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gone because there were various coramittes
set up by Government which had 1ecom-
mended that when a forcign company had
to cut down its shareholding to 40 per cent
there has to be dis-investment which has
to take place. For exawpiz, if there are
400 shares 40 per cent of 400 shares, that
means 240 shares have to be sold into the
Indian market, with only 160 shares re-
mainign in the hands of the foreign com-
panies. Instead of that they have been
allowed to Hoat 600 extra shares, mop up
capital from the Indian market, which
amounts to dillution and not disinvestment.
Sir, the new drug policy document was
laid on the Table of both the Houses.
In regard to this the Hatki Committee
made this recommendation, it is para 13.3
“The Hathi Commitice further recom-
mended that the dilution of foreign equity
as suggested above, should not take the
form of dispersed ho'ding of the shares by
large number of Indian nationals. This is
because such widely dispersed holdings
will not, in any way, reduce the effective
control of the foreign cquity holders. In
order to serve national objectives, it would
be desirable for Government to purchase
these shares either by public sector un-
dertakings which are directly or indirectly
connected wi‘h the manufacture of drogs-
chemicalg or by public financial institu-
tions or by Government itsel{.”

Sir, this was not done. They were
allowed to dilute rather than disinvest. Tt
is this process of dilution which has
allowed them to retain the hold on the
companies which send all this money
abroad.

Sir, I would like to onint ont that India
is one of the few countries in the world
which a'low this kind of a thing to take
place. It is one of the few countries in
the world where we havz ourselves cut off
our hands and feet and said, “yes, come
down to 40 per cent, you are an Indian
company”. Let me point our to you, in
France, which is a countrv with which we
have close relations, with which we have
trade relations—we are buving arms from
France, we are buying planes from France
—we have got a very c'ose emotional rel-
lationship with France. T cannot forget the
“Festival of Indla” which we had in
France and which was a1 ereat success.
When our hon. Prime Minister was in
France we saw it. Apd what daes the
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French Governmert do? This is a book-
Ret, a brochure, produced by and available
from its Embassy. It says: “Doing Busi-
ness in France”. What does it say? “A
French company as a general rule is consi-
dered as being under noa-resident control
when more than 20 per ceat of its capital
is owned by non-residents or by French
companies themselves under non-resident
control”. So, Sir, France has 20 per cent.
And Sir, Australia. Whay does Australia
say? Austraia says: “For the purposes of
foreign investment policy, a foreign inter-
est is:

“Any corporation or business in which
there is a substantial foreign interest re-
gardiess of whether the corporation or
business is foreign controlled. A sub-
stantial foreign interest is defined as an
interest of 15 per ceut o: more in the
cwnership or voting power of a corpora-
t'on or business by a single foreign in-
terest either alone or fogether with asso-
ciates or an interest of. ..etc. etc.”

Similarly, Sir, Japan. What is the limit
set by Japan? It is 10 per cent.

Mr. Vice-Chairman, I havz given the
examples of these countrics. I would like
to point out what the danger is. The
danger was eminently clear to us at the
time of the Bhopal gas ttagedy. That was
the danger. When the Bhopal gas tragedy
took p'ace, now that wc are fighting it out
in the court, what 1s the defence of Union
Carbide in the court? T am quoting from
the Business India, March 1023, 1986,
This is a prestigious publication  which
comes from Bombay. What does it say?
This is what it says:

“Ever s'nce the Bhopal gas leak dis-
aster of December 1984, Union Carbide
Corporation (UCC) has sought to dis-
tance itself from its Indian subsidiary
Union Carbide India Ltd. (UCIL). Des-
pite its majority shareholding in UCIL,
UCC has cisclaimed all responsibility
for the technical as well as business
decisions thit culminated in the disaster.
Offic als of the parent company have
consisten'ly maintaimed that the UCIL
fs an Indian company managed by In-
diang over which UCC exercises little
control; and UCIL officials have impli-

" €itly endorsed thig view”.
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They have produced evidence. And the
only evidence which India produced wae
their equity shareholding. We managed to
get them to agree that they have 50.9 per
cent shareholding. This was the only proof
we could give. Sir, I would like to
give you a hypothetical scenario. In case
the Union Carbide had come down to 40
per cent, what would have been the stand
of Government of India? Would the Go-
vernment of India have accepted that
this is an Indian company? This is what
we are doing all the time. We wounld have
no case in the court. I would like to point
out that Bhopal gas tragedy was just one
tragedy. There are various other compa-
nies working in India, especially in the
chemicals field. Sir, chemical disasters can
take place. In case there i8 a chemical
disaster in a company which is a multi-
national company controlling billions and
billions of dollars and which has less than
40 per cent interest in an Indian company,
will you call it an Indian company? That
is the only question I will put to the hon-
ourable Minister.

Therefore, at the end T would request
the houourable Finance Minister through
your good offices, Mr. Vice-Chairman,
kindly to give an assurance that as per
the assurances given by his predecessors
in this Ministry at the time when this Bill
was considered in both Houses of Parlia-
ment he will review the working of the
Foreign Exchange Regulation Act and will
come up with suitable amendments to se®
to it that such malpractices do not take
place. Mr., Vice-Chairman, Sir, in the
hope of this assurance and craving hig in-
dulgence 1 once again support this Bill
Thank you.

o R gve grea ¢ WA
JTEATEE HE 20, gHR GTAAT deey
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THE VICE-CHAIRMAN (SHRI R

RAMAKRISHNAN): I will be very strict
to the timings.

SHR] BIR BHADRA PRATAP SINGH

(Uttar Pradesh): Sir, while

supporting
the... (Interruption)

st W A+F faea (SO A3W) ¢
ggarTir 7, A A AFAT A A
LI G

FTAFIETL (3" NI THTAT) ¢
S owEe ¥ faor 2, SER Iw @
gl

st A F°F fawH AR TRy Y

gt oat ¥y TT T3 TEE]

qT ¥ WA dg ST S g Tm ?

ITTAETA (=7 Ao AT ¢
o wig AGg @ A fear @F 0 g

st R weg faFw . § 9 A
g W g OWT WA LY AT 9
0 g1 oW ?

AT ege (A Mo TAICUT)
g WET § 1 AITH A F9F A
g

Wt umarr favm @ AT HY
AT F g A A Ay grfw g
w1 qRarn wfgg WK W AR

aegfre § gag & w0 ag, wa !
o aad g1 T 993 ¥ A3 §
qrC qvaC g T FIA

IFFqETA (AT AyTo A WUR) ¢
ST §'T B eoTd ... (sq39.R)

st R 7% fawa : @, 7]
QT I ) owdr wfranz
wdrd frfaeer g d37 Y, weAd
w4 43 fam w0 & W g3
1Y & 9K 917 FF § FTIT )
gme wfer 9 i & fan A
grar. .. (qg3aa) . . SR I W
FrTET FrA ST gt 21 fgm ey
¥ FAAG 9§ TAd @, wAd-
grfre Friarg” wir &2 W@ § )

THE VICE-CHAIRMAN (SHRI R

RAMAKRISHNAN): T request the Par-
liamentary Aflairs Minister to take note
of the Member's remarks.

Y w8y faew ;. gamfy
wEEE, QPIW F AR 7 W /G
FIT 1

ITARETA (A FTo THA WA ¢
Y7 ¥ w3 foa wfsader sead
fafaeze § A1z w7 &

SHRI B. SATYANARAYAN REDDY:

Sir, there is no Parliamentary Affairs Mi-
pister here.

THE VICE.CHAIRMAN (SHRI R.

RAMAKRISHNAN): 1 want to tell the
hon’ble Members that that itself is in the
form of direction.

SHRI B. SATYANARAYAN REDDY:

But who will convey it to the Minister?

THE VICE-CHAIRMAN (SHRI R.

RAMAKRISHNANY: It will be conveyed
to him through his colleagues in the
Government. Mr. Bir Bhadra Pratap Singh,
would m'nd giving your turn to Mr. Ram-~
chander Vikal? 1 will call you after him.

SHRI BIR BHADRA PRATAP SINGH:

Sir, 1 have already given up my tur@
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[Shri Bir Bhadra Pratap Singh]
twice, Mr. Vishvajit Prithvijit Singh came
to me and requested me in this regard.
But if the Chair feels, 1 can st down. If
it comes as a direction from the Chair,
how can I speak?

THE VICE.-CHAIRMAN (SHRI R.
RAMAKRISHNAN): Now you proceed
please,

SHRI BIR BHHADRA PRATAP SINGH:
Sir, while supporting the Appropria‘ion
(No. 3) Bill, may I remind our state
Minister for Finance that Mr. Parkinson,
a noted econom’st and adviser in the Uni-
ted Nation Organisation has said tha in
most of the countries it i{s first demand,
then budgetarv allocations and then ex-
penditure wheieas, according to him, the
best course could have been: first analy-
sing *he finan:ial resources, then consid-
ering the expenditure and then a'lacation.
I am saying this because many things rhat
they have now said at the appropriation
stage. Mr. Vice_Chairman Sir, 1 am not
getting your attention and there is a  lot
of disturbance in the House.

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): Now please con-
tinue.

SHRI BIR BHADRA PRATAP
SINGH: So, Sir, in thls reverse process,
there is always some difficulties. I think
his main contention was that the process
leads to deficit financing inevitably, Now,
" I have noticed certain disturbing trends
" in our financial institutions for the Ilast
the ten years. Certain papers have taken it.
The first one that was enumerated was
growth of non-plan expenditure. The se-
- cond trend was the absence of any posi-
tive co-relation between budgetary deficit
and inflation: the third disturbing trend
is the study in the share of taxes in the
nationa’ income, Probably, the fourth dis-
turbig trend is the indirect taxes share in
total tax revenue that has been increased.
The fif'h d'sturbing trend is the plan out.
lay for industries and the minerals has
gradually declined. Of the total indirect
tax revenue, the share of excise has come
down and that of customs has gone up.
And the sixth one is that the budget was
under severe pressure to meet the grow-
ing burden of expenditure on account of
interest payments, defemce and subsidies.
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Here I will deal only with subsidies and
eipor. prom~tion. And ‘he seventh is that
thz budgetary defizit would trigger expen-
~ture. “ow here | want to stress one
local problem, ‘o which Mr., Ramanand
Yadav referred. He sald that the States
make a gond contribution to the incomse
»11 hls <cuggesti-n was that a  majority
of it should go to the development of the
“ioe made a1 demand lesser than this.
' > a lattem 1o the h-n. Finance
Minigtar req1=sing him to al'ocate the
head office of one of the nttinnalsed banks
t* mv own “tate ~f Utt'r Pradesh, Former-
ly the head ~ffice of Allahabad Bank was
situated ‘n Allzhabad. It was shifted to
Colentta for reasons of onvenience  of
the M@=naging Director. Because th» Man-
aging Directrr used to be from Encland
and he hod nn Aok from Allahabad, it
was shifted to Calcutta. Now after n
tonalisa ion, why should the head offices
of national’sed banks be situated in Bom-
bay or D-lhj or Calcutia? Shift one of
them, at least the head office of Allahabad
Bank, to some place in Uttar Pradesh and
you will find how much the State is
benefited. ¥ am not demanding so much
as Mr. Ramanad Yadav demanded. I am
only demand'ng this little thing. The res-
ult would be, you will find that auto-
matically the State would be benefited
from most of the contribution that it is
making to the finances of the country. I
may tell you that my own dis‘rict, for
various reasons, is ocontributing foreignm
exchanee to the tune of Rs, 25 lakhs per
year. If this is the contribution of one
district, you can calculate the amount of
contribution of foreign exchange that all
the districts of U.P. wonld make. And if
you locate the head office of only omne
bank in U. P., withont any pre-conditions,
you will find that the State would deve-
lop. ‘
Now I am also an upholder of the
labour’s cause. But the labour’s cause can-
not be upheld at the cost of the nation.
There was a great hue and cry for the
labour’s cause. But those very persons who
pleaded the labours caused never pleaded
for the development of a production-orien«
ted labour culture in this country, Now
we all say that wasteful expenditure should
be cut down. Now, you pay the labour,
and they do not produce. They do not
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Bl UL e 1as0df 13 Maca More tad wWia.
is regared. We waan 10 850 tadl pu0pie wre
not ret'enched .We take over sck 1a.us-
trizs so that he labour should not be
rewrencucd. we e vurdeaing cur pubiic
sector wth sick i.dustries every day by
taking them over onlv to sa‘ewuard the
in ercsts of labour. But not a single per-
son has pleaded in th's Hous= that there
should be a production-or'e-ted labour
culture, or that the labour should be re-
minded of rheir duty, There is on.y a cry
for giving protection under art'cle 311,
which the Supreme Court bv its judge-
ment has taken away by interpreting ‘he
proviso. But the proviso was a'so part of
the same article from the beginn ng. That
was the intention of the founding fathers
of the Indian Constitution. And what
should we do when we find that people do
not work and do not produce and the
public sector ‘s burdened only with losses?
We had expected in the Budget alloca‘ions
that our Public sector industries would be
able to give at least 53 per cent of the
resources and only 47 per cent would be
financed through the Budget. But unfort-
unately what is the actual position? Inst-
ead of 47 per cent througsh Budget, weo
have to finance 66 per cent throuch Bud-
get. In the process. therefore, deficit fin-
ancing has become imperative, Therefore,
we have to improve the functioning of
the public sector undertakings. For that
some Members have suggested efficient
management. I say a committed manage-
ment, because, the management mav be
efficient, we may get the best executives
and experts from the private sector and
engage them in our public sector enterpri-
ses. What is the use if those persons are
not committed to our cause? In the past,
we did bring executives from the private
sector offering them attractive emoluments
and perks. What did we find? There was
no commitment to the cause in them, You
can never improve the public sector like
that. It is also essential to have that sense
of commitment on the part of all trade
unionists, a'l CPI, CPI(M), Forward Bloc,
the Congress like myself, everyone that we
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must improve the working environment
and there must be workers’ participation.
Wurkers’ papruc.padon has been given and
. saoud be increased gradually from
day to day, slowly, if they show more
involvement and more respons.biiity. Un-
le.s we improve our public sector working
tne Budgetary deficit would continue 10
be there and our expectations of funding
the >eventh Five Year Plun would meet
wih frusuaation and we will have to re-
sort to more taxation day by day.

Then there is the question of major
drain of our resources—subsidy. Unfort-
unately, rice, wheat, kerosene, cooking

gas, handiock cloth, janata cloth, loom-
made clo'h, miil-made dhotis and sarees,
mill.made long cloth, mill-made polyester
cot:on and blended cloth, all thase tlungs
come within the purview of subsidy. The
m.sfortune is this monster of subsidy is
an jnevitable necessity, an evil necessty,
not present only in developing countries;
it is present in countries like the USSR,
China, UK, USA Sweden, etc. etc. Sub-
sidy has become a necessary evil, an inevi-
table evil we cannot do  away with it.
This is the biggest drain on our economic
resources. If we can somehow overcome
this evil, we might be able to fund our
Seventh Five Year Plan and fresh taxa-
tion could be avoided. Food and fertili
zer are two mojor questions. So far as
import-export  promition scheme is con-
cerned, though the notices came long be-
fore, on 1-1-86, but till today books have
not been received from Nasik Press un-
der the Finance Ministry and no detaled
guidelines or paper instructions have been
issued by the CCIE. How can exports be
increased? That is the question. Import-
export pass-book is not implemented.

Now, I come to the second issue which,
T feel, is necessary to meet the challenge
of maintaining a viahle balance of pay-
ments position and it i the yuestion of
having a major thrust for export promo~
tion and the promotion of fomtism. I
think this is urgently called for. You will
appreciate that handiciafts, handlooms,
cotton textiles including fashion garments
have necessarily to be exported as they
have a limited markst in our countrv. But
the question is how to encourave the ex-
port of the items. It is surprising that the
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Office of the CCIE has bezn sabotaging the
- efforts of the then Commerce Minister by
< denying the switch-over from merchant

export houses to merchant SSI export
houses. The then Commerce Minister,
Shri Vishwanath Pratap Singh, made a very
clear and specific announcement in the
apen House some 'imz in August, on the
Bth of August, 1985, and that was widely
reported in the Press on the 1lth of
August, But the officers of the CCIE kept
quiet for three months and thzy did not
contradict or refute this report., but quiet-
ly diluted and rendered the Cabinet Min-
ister's announcement and they arc now
showing wrong and incomplete minutes of
the permaneat Review Comunittee and the
papers to the Commerce Minisier. What
i3 the reason? The basic reason is again
the lack of commitment. Unfortunately,
the higher bureaucrazy in this couniry is
not basically committed to increasing our
exports. They are more interested in hav-
ing fine trips to the various developed
countries. They must be op tour. The
Government of India’s exchequer may be
deprived of its monev. But thcse people
must be on tour and, if possible, their sons
shou'd be well settled in America and the
oher developed countries and they should
be settled comfortably. This is their idea.
Let the country’s exporis suffer; let the
couniry incur losses. But they are not
bothered abouy it. This is the whole mis-
fortune. Therefore, lack of commitment
to the objective of export promotion on
the part of the highest bureancracy in this
country is the unfortunate thing and I think
caution should be ohserved because re-
ports have appeared off and on from vari-
ous countries that thesc officers are on
their trips and they are wasting the time
and money of the Government and they
are not working at home and, therefore,
the main obiective is being defeated.

Now, Sir, two more suggestions T will
make on this point and then T will sit
down. Now, totally new exporers can be-
come SST manufacturing export houses by
only exporting a part »f their own produc-
tion and the balance can be exdorted by
others. The merchant export honses cane
not convert themselves into SST manufac-
turing export houses even if a hundred per
cent of export is there of their own pro-

Bill, 1986—Returned 244

ducts. This is how the home product mar-
ket is suffering for wiich various exame
p'es have been given. SSI manufacturing
export houses can get more marhkets, deve~
lopment assistance, etc. by increasing their
exports and if the merchant export houses
cannot become manufacturing SSI  export
houses, then their exports and their export
efforts will sffer. Why this situation now?
It is just because the oiffice of the CCIR
is taking advantage and to cover up their
own errors, they are indulging in such
practices.

I have written a number of letters and
I have got replies from the then Com-
merce Minister and from the subsequent
Ministers also. They are misleading the
Minister and they are aot allowing the coe-
rect facts to come out. That is why basi-
cal'y the incentive which is essentia) for
export promotion in this country is suffer-

ing. j

Wi'h these words, Sir, may T once more
remind the honourable Minister of one
thing? Of course, deficit financing may
be inevitable in certain circumstances. But
let us do something to reduce it as far as
possible and let us cut down our wasteful
expenditure also. Thank yocu very much,
Sir. Co

THE VICE-CHAIRMAN (SHRI R.
RAMAKRTISHNAN): Now, Shri Ram
Chandra Vikal. i

IS (o Ao mm) 2
5 g w7 faww

off TR T FAAr ¢ AW T
AT )

ITIRTER (S AT THTWA)
FAT T I AT § AAA Ay
o T § o3 ¥ zafym &
3 39T FFAIFT OF I9T A O0IM
€A% arT wrqTT agarrwn I <
¥z fasw

R e R —
wera, & s ae § feome



ey

45 The Appropriation (No. 3) [28 APRIL 19861

?‘r g faq faggs 9 awA &
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# g9 a7 F oA TOT g%
@ T T I F TE ATTHT
€qr {IATAT A1ZIT g Fg FG AT
§ fF @ W7 7 wg T o
2 AT 1 gae g@w It
g Q1 @37 fgT 9 gwar @ar )
§ guaat § fF ag @y T8 g o
T/ FCT 19-20 qIa w1 Cdvas
® qIat & § G¥vaw q W
g) gt @75 § O¥ET F @WHT
g7 qv fymg vy § M7 faq o
ST%° famg g3 Sra ¢ SR araa
¥ fau 783 & % aq o F
wafagl & fer w0 oA ¥ F
T 1 AIFT W @ TN F
T W R T FE @ g
A=A AT I @ & fE w0 IAAT
a7 & fqe 3 St gFar g
g weEd F AW @ ogT e
Tfzd 1 A gER §qw § feafq ag
g f5 da3 & 13 gaer w4 sy
&1 3w F zat ¥ faardd A
TN N IS gt § 1 F A
g 7w W F Ag 9% A
FITA F TOIA g1 98 T ITEY
*F OF JET 4 o) FSAR | § I
W @7 F for @F g §F @
@ ogwwy 4 fF 3 ww ¥ fau
A @ &1 faar wrew F Avw gar
& &rdag g g q=a )

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): [ would like to
inform the hon. Member «ha: now the quo-
rum is there. But it has becn the tradition
of this House that although article 100 of
the Constitution says that in both the Lok
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Sabha and Rajya Sabha any Member is
entitled to challenge the guorum at any
time, it has never been chalienged; this has
been the highesy tradition of this House.
S0 even in the morning when one hon.
Member raised this question, | had brought
this to his atteniion. Now tha: I am in
the Chair, I would like to give, not in the
form of a ruling but as a sort of Direction
from the Chair, and I appeal to all the
hon, Members that in keeping with the
highest traditions of this House, le( us not
challenge the quorum i ‘s House. I
cannot stop you legaly from challenging
it. But let us maintain the high tradition
and let us aso hope that 1n vicw of what
has been represented by many Members,
the Government wil] take aote of it and
the Minister for Parliamentarv Affairs will
try to ensure that as far as possible quo-
rum js maintained in this House,

Fiom my own expeiience [ can tell the
hon, Member that there was ae occasiom
shor we were passing o Bill for several
thousands of crores there were only three
persons in this House at that iime: the
Deputy Chairman, Shri Shyam Lal Yadav,
in the Chair, the hon, Minister for Industry
at that time Shri N. D. Tiwari was there
and myself was there, There were only
three persons in this Honse when we were
passing Rs. 10,000 crores at one lime.
But still the hon. Minusier at that time
made a remark that Mr. Ramakrishnan,
that is, myself, who was there at that time,
makes up for the entire House. This is
the remark he made. But still, now that
the Members have raised this question
that attendance in the Rajya Sabha is not
there, the quorum is not there at ail
times, T hope the Government wi'l take
note of it and the Minister for Par'iamen-
tary Affairs will try to ensure that as far
as possible the meaningful debace will be=
come more purposefnl and interesting if
more Members participate in the delibera-
tions of this House, particularly on occa-
sions like this when we are passing
Rs. 226,000 crores. Thank you.

SHRI R. MOHANARANGAM (Tamil
Nadu): The same thing was raised just 8
years ago in the fAoor >t the Lok Sabha,
There was a conventioa after that, even
before that, that only by the time when
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the House s.wried the quorum is neces-
sary. AlIler staraag the suung whether in
tac moratag or in the afternvwon, taere is
no need 0 raise the quesuoa of quorum.
It was raised even soms= 15 ycars ago.
They have said that a convendon has to be
created that ony we have to raise the
question of quorum when we star the sit-
tiny in the morning or in the afternoon
and not in-between. 1 feel what the hon.
Mzmoer has raised about the quorum is
agains! the convention., We have created
a conventioa on the floor of 'he House.
There is no uss of raising the questioa of
quorum. If we go on raising this ques-
tion of quorum, I don't ihink there will be
any progress with the proccedings,

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): Your  peint is
taken. But on this occasion I would like
to appeal to all the Opposition lzadets who
are here to sce that their Members are
also present in the Housc at all times be-
cause on several occasions the Members
from the Trecasury Benches pointed out
that on y their Members are there and not
even a single Member from the Opposition
is there. (Interruptions).

SHRI PARVATHANENI UPENDRA
(Andhra Pradesh): Proportionatzly, the
Members on this side are alsp there. You
take the proportion.

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): T reqguest all the
Members too...

SHRI R. MOHANARANGAM: Mr.
Vice-Chairman, Sir, my question is not
like that. Oalv at ths time when start the
sitting in the morning or in the afternoon,
wea can discuss this question about qunrum
and not in-between. If has been caised
earlisr, and many timas the answer was
givean bv the Chair that w= should not
raise anvthing about quorum after once
starting the sitfing in the morning or in the
afternoon.

THR VICR-CHATRMAN (SHRI R.
RAMAKRIGYNANDY: Your noint 15 well
taken.  Yon fhave not understnod me.
What I am saying is tha* what you are say-
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ing is a healthy convention. We should
aghere to it. But noondy can prevent
any Memoer from quoting article 100 of
the Constitu.ion which gives a right to
every Memoer at any time (o chullenge
the quorum.

SHR1I R. MOHANARANGAM: That is.
what | say. There were all sorts of com-
plications in the name of quorum. I: was
accepted by both the Houses that we
shou'd not raise the question of quorum in-
between. Only at the time when we start
the sitting, we can raise this question and
not in-between. ([Interrupfions)

SHRI VITHALRAO MADHAVRAO
JADHAV: Mr. Mohanarangam himself
was present up to § O'clock on several
times. I have noticed that.

SHRI R. MOHANARANGAM (Maha-
rashtra); My point is that we shou'd not
raisec the question of quorum now. That
can be raised on'y in the morning at 11
Q'clock or at 2.30 in the afternoon when
we start the sifting, and not in between.

THE VICE-CHAIRMAMN (SHRI R.
RAMAKRISHNANj: But this convention
cannot uver-rule tre Comtitu‘ion. the
point is that convention <canrnot over-rule
the Constitu‘ion, But I appeal to a'l the
Members to adhere to the healthy conven-
tions in the House.

AN HON. MEMBER: You expunge all
these rzmarks?

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): Why should it be-
exounged? Let it be on record. Mr.
Vikal, please continue.

st om v feEw . oy
=T, T 9T #rx gfeae &
= ¥ gur Iewr AHT R OA A=A
g v f& oo Sfwre & wfg ok
&‘wa:‘tm‘\‘%ﬁw%% T
ar= & A Fg Ata wY
e ooZT o
ey 7 fFa
€ A & W awWy W @&T ¥
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gy & 7 do1 € a7} far &
T ar s 5 Ty S @ B Q@
HT AT AT FF@ @ | AT
TR F SEE R0 & frasz
Wl Sft T gATT T avd F oaArr

e

m' m:a"c s4 & zw.v: q a4y
frar & 2o w3 & v A7 W,
EIF H/AT FE T®T B av aﬂ
LA qgk Ty, dramiae w
g3 2 At off s Wroawq &1
Ta fLioqEe wEw A, AT Y
ferem aff v g7 ) wiA
g A ag 36 A% & ) | AT
grgw fgiers agy & fear @
azi & Frota & frar, g
wrmze & fearn, yfqsdeq
Farmer &t frar s aF zawr
Y sz a wd e | wg wg WA
fo 13 ST A WRT g 1+ A
d@fqar #wre wgt & g5+ AT ¢ 5A
S &9 AT gsA HE DAY
;A1 yFre  vad Yo fer R
oW g

I TR (S 27T TRETOA) ¢
& B, % ¢ AATIIT T I HATTT F(LA |
All these things can be discussed in the
General Purposes Committee. For your

information, this was discussed and
decided.

N R IR fagd: § 3y @
aqr f5 ug @t fqa Toies 2y ¢
A ogw W YT AR _AAAT
FHAT ST AT T F ARG ¥ A
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& forg w3 & AT § IAH AR
A W F  Weg /AT AT | I g3
yomr ¥ & 7ad WGT § AA@EAT HIT
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YW F GEHIT AGT FT T FAE
¥ wrawAl ¥ 9 wA ¥ wR
93 S & 7 T 1 IFF WO F
IRk ¥ ey qvg ¥ @ ya189 Ay
2 ITFTAHAY FT AN FIY w7 FUF
&Y IANET AT AIFA AIAAIA GEA F
f& 20 T FrEwE
FT Y 98T TGN & ST HIW GIFKY
A wasfawa A& FT QA FAH
qFA gy aF1 2| Al Fag o) fadeq
w81 qraqig fag ga@ ¥ fw fae
g%T ¥ ggA 93 g4 F fay @k
QY JF &7 F SAEeAr & fag 92w
& famra & fag oy arfas  agraar
¥ froondr @ g FEr AR g &
/Tqy FENr fF 3 foes &§a 3 fa-
w19 ‘% faw oY 9tfgs qgrqar atq @
W@ IT Pad w4 FT grIeaHAr
fagdy w0rdr #r@ry T DIy
I AN Few F FEHT G GF AT IT
¥ fawra ¥ f5dt  gal &al & A7
I 9w & &q § o fawq § I
W oI A S ogF | g e
W@y & 3q fagaw &1 grara Far
g o
5 P.M,

SHRI GHULAM RASOOL MATTO:

(Jammu and Kashmir): Mr. Deputy
Chairman, Sir, I rise to support the Ap-
propriation (No. 3) Bill, 1986, requiring
us to pass as an appropriation for
Rs. 224640,01,27,000 towards defraying
the several charges which will come in
course of payment during hg financial year
1986-87.

-

While doing so, 1 have to make a few
observations. I will request the hon. Min-
ister to take note of these. My fears are
that our balance of payments positions is
not a happy one. This has been accepted
by the Government at page 85 ir. the Eco-
nomic Survey for 1985-86 and I quote:
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“The external paymenis sifuation,
which had improved in 1934-85, weak-

ened in the first half of 1985-86.

According to preliminary data, the
trade deficit during the first six months
of the current financial vear is estimat=-
ed at Rs. 4124 crores. The available
partial data show that while imports
have grown by nearly 25 per cent in
the first half of 1985-86, the rate of
growth of exports has been below ex-
pectation.  Furthermore, overall foreign
exchange reserves have declined by
Rs. 324 crores by the end of January,
1986. These developments indicate a
significant deterioration in the external
payments situation during the year. It
may however be noted that indications
are that there was a subsiantial decline
in the growth of imports in the second
half of year.”

I feel that this problem of foreign trade
and balance of payments should not be
viewed by us as a problem of the Govern-
ment alone, but should be viewed by us
as a national problem. In the context of
taking ft as a national problem. I shall
humbly request the Honourable Minister
to tell us and take this House into confi-
dence as to what steps he proposes to take
during the current year to tide over this
situation. Sir, two months of the current
financial year since the budget was pre-
sented have already elapsed. Now, there
are only ten months left behind. There-
fore. T would like to know what steps the
Government propose to take in this direc-
tion. T want to categorical statement from
the Minister in this connection.

Sir, I do not want to enter into any poli-
tical controversy nor have I anything to do
with the politics within the Congress party.
But I have before me a statement given
by the former Finance Minister, Shri Pra-
nab Mukherjee which appeared in to-
day’s newspaper. In this he states and I
quote:

“What worries me is the country’s
balance of payment position. If the
problem is not tackled seriously now,
we will soon reach a crisis stage. For,
TMF payments will start from this
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May I know from the Honourable Min-
ister what steps he proposes to take in
order to tide over this difficulty? To my
mind, the only alternative available to us
is that we must increase our exports and
decrease our imports.

SHR1 NIRMAL CHATTERJEE: Mr.
Pranab Mukherjee has been expelled from
the Congress party.

MR. DEPUTY CHAIRMAN: Please
don’t interrupt. We are short of time.

SHRI GHULAM RASOOL MATTO- 1
have nothing to do with the politics with-
in the Congress party.

But I take it as a national problem, in-
cluding your problem, iy problem and
Mr. Janardhan Poojari’s problem. I want
him to take this House into confidence and
inform this House as to what stcps he is
proposing to take in order to tide over
tnese difficulties.

Sir, with regard to other points, I have
said that for the Department of Petro-
leum and Natural Gas, an allocation of
Rs. 339 crores has been made. When the
budget was presented, I made a speech
and I said that I heard B.B.C. news that
morning that the International price of oil
had come down to $144 per barrel. When
the petroleum hike was effected a month
or before the budget session of the Par-
liament, the international price was still
about $18 or 19. But today, Sir, the price
has come down to $8% per barrel. 1
would request the hon, Minister to do,
if nothing else, one thing. He should take
into consideration what the jntermafional
price of oil is, at what price the Govern-
ment purchases it, Petroleum and Petro-
leum Products should be supplied to the
consumer commensurate with the inter~
national prices. If this consideration is
not taken into account, if this arbitrary
decision is to be taken on arbitrary
grounds, then T would request the hon'ble
Minister of Finance for one small conces-
sion and that concession is: as in respect
of suears. food-grains and other things,
there should be freight equalisation for
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Petrol and pelroleum products. These
should be available, and diesel and other
products should be availabie at one and
the samg price throughout the country. Sir,
we get some oil from Assam but it is re-
fined somewhere else but the price in
Assam of this product is {ar higher than
it is in Dethi. Sir, I read in the news-
paper that even Pakistan is considering
lowering the petroleum product prices be-
cause of the decrease in international
prices. 1 would request him fo consider

the price equalisation of petroleum pro- -

ducts. Sir, now I come to question of
roads and buildings. On revenue ac-
count, an allocation of Rs. 245 crores has
been made and on capital account, an allo-
cation of Rs. 375 crores has been made.
In Kashmir, even with a small rain fall,
our communication is disrupted. During
the past three years, because of incessant
rains, our roads had been blocked. We
have been requesting the Government and
would through you Sir, request the Gov-
ernment of India that mote funds should
be allotted for the old Mughal road or
any  other road which should
prove as a  substitute road for the
present Banihal Road. This is very
important and I would request him kindly
to look into the matter. Sir, with regard
to currency, coins and mint, an amount of
Rs. 227 crores on the revenue account and
an amount of Rs. 127 crores on the capi~
tal account is required to be made. In this
connection, I had heard with rapt atten-
tion the other day our hoan’ble Minister,
Shri Janardhan Poojari remarks about the
coin shortages. I do not say about other
places but in Kashmir and in far flung
areas, there is still an acute shortage of
coins. T would request him that steps
should be taken so that these coins are
taken not only to the counlry's capital
cities but the remotest parts of the coun-
try are also benefited so that they should
also get it. In this connection, T would
like to bring to the notice of the hon'hle
Minister that ten years before, it was o
practice with the Reserve Bank cf Indis
that any series of currency notes issues bv
them were not leeal tenders after a parti-
cular period of time because they got
soited and the paoer used also cot eniled.
No such thing is being done now. Notes in
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«circulation in the country, at the present
moment, are all sojled. I would request
bim that he should issue orders thap the
particular series of notes which are soiled
should be withdrawn and no longer treated
as a legal tender. In this connectiop, 1
find from the office of the State Bank of
India in Parliament House, perhaps, for
the sake of Members of Parliament, new
notes are being issued but in Kashmir, [
have not seen -a single new note for the
past several years. I 1hink, he should
take steps to see to it that this thing is
done. Sir, [ have many powmts to raise
but because you are ringing 1he bell..
(Interruption) . .o

“ MR. DEPUTY CHAIRMAN: You can
make the important points now.

SHRT GHULAM RASOOL MATTO):
1 have made two-three important points.
I have got some more points, Lut I will
cut short all the pdints. Again this does
not concern the Minfstry of Mr Poojari
but concerns ‘oth®&r administrative and
general charges of the Home Ministry'—
Rs. 319 crores, I will request him to
kindly convey to the Home Minister that
the state of uncertainty in Jammu and
Kashmir following the Governor’s rule by
keeping the Assembly in suspended anima-
tion should be ended. The Assembly there
should be dissolved and fresh elections
held so that a representative Government
is formed in the Sfate of Jammu and
Kashmir, (Interruptionsy. My hon. {riend,
who is a pominated Afember from Kash-
* mir does not kpow thar I am referriag to
this demand of Rs. 313 crores pertaining
- {o the Home Ministry and the office of
- the Governor and Rjs tunctioning comes
under the Union Home Ministry and hence
f raise this issue here. So I request the
hon. Minister to conrey to the Home
Minister our misgivings in this behalf,
about the Assembly being lept in sus-
pended animation. It should be dissolv-
ed as early as possible. With these obser-
vations, I support the Appropriation Bill.

L LG

sﬂ AR XA W (TR-AE-
fua) s feoht JTTRA  aTEw, 8§ ATTEY
v geE B w7 g fF Are w1y

)
f
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MR. DEPUTY CHAIRMAN: Now, Mr.
Raoof Valiullah, Please take five minutes
only.

SHRI RAOOF VALIULLAH (Guja-
rat): .1 will try my best, Sir.

Sir, 1 rise to support the Apprepriation
(No. 3) Bill, 1986, At the very outset, Sir,
I wish (0 congratulate the honourable
Finance Minister for the new concessions
announced by him in Excise and Customs
dues and in direct taxes.

Sir, these concessions have becp welcom-
ed by all sections in this country. Though
most of them are designed to remove the
anomalies, many others will go further
and provide substantial relief (o deserving
assessees.

Sir, the Finance Minister had promised
open budgeting .through discussion .and
dialogue with the tax-payers and no one
can now accuse him of not being rcspon-
sive to their just demands. Sir, he pro-
cedures for collecting the levy have alsc
been simplified. More to the point, thou-
sands of small-scale units will not be re-
quired any more to secure a central excise
licence; the exemption limit for the pur-
pose has been doubled flfom an annual
turnover of rupees five lakhs to rupees ten
lakhs. Both the manufactorers and the
consumers will benefit with the reduction
of duty.

Sir, in the sphere of direct taxes, two
new measures are particularly noteworthy.
First, the Finance Minister has avoided
the shares of retrospective legislation by
specifically providing that the unabsorbed
portion of investment allowance will be
still tax deductible.  Secondly, he has
made gold and jewellery eligible for
jnitial deduction from capital gains tax
just like lands and buildings. While these
and similar changes are no doubt margi-
mal, they are necessary to instill confidence
among the taxpayers that the new fiscal
regime is both rational and fair. Though
the many concessions and reliefs announc-
ed by the Finance Minister will cost the
exchequer Rs. 82 crores, the sacrifice is
worth it. Sir, the Finance Minister has
also promised to modify his scheme for
boosting exports in the light of his discus-
sions with interssts concerned. Care
should be taken this time to make the plan
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comprehensively so as to obviate the necd
for frequent changes.

VICE-CHAIRMAN (SHRI M. P.
Kaushik in the Chair.]

Sir, I will come to more important
issues. - N

The hon. Finance Minister has already
pointed out ihat the resources crunch
threatens to jeopardise the Seventh Plan
even before it has properly got off the
ground. Tt is true that the initial Plan ex-
penditure for the current year will be 10
per cent higher than the original pudget
estimate of Rs. 18,500 crores. But the sur-
pluses generated by public enterprises have
fallen short of the target by more than
Rs. 1900 crores. On present showing,
there is simply no hope that they can
reach their assigned target next year ——
nearly Rs. 11,500 crores when the actual
achievement this year bas been somewhat
less than Rs. 4850 crores.

Sir, even then the Finance Minister has
assured us that the deficit financing will be
manageable, Tor, according to him, market
borrowings are likely to exceed the target
of Rs. 5100 crores by Rs. 1400 crores, the
tax receipts will touch a “new record”—
this is what 4he Finance Minister stated in
this House—and smal| savings and non-
tax revenue will be larger and non-Plan
expenditure will be marginally lower than
the budget estimate. Sir, if the Govern-
ment wants to maintain the tempo of Planr
invesments, it faces a stark choice. Either
it must take the inflationary risk of sub-
stantially higher deficit financing or raiss
administered prices.

Sir, any hope of a sudden improvement
in the efficiency of Government-owned un-
dertakings can be written off, and [ am
quite at one with all the hon. Members
who had spoken here and showed their
concern from all sections of the House
about the way the public sector undertak-
ings are functioning today. Sir, this being
80, two conclusions follow from the hon.
Finance Minister’s analysis. First, the
policy of tax cuts has paid dividends. Tax
receipts instead of falling have significantly
been higher. Obviously, the tax-compli-
ance is partly responsible for the spurt.
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But, as Prof. Nirmal Chatterjee has point-
ed out in the discussion on the Union Bud-
get, what is more important—and I would
like the hon, Finance Minister to note
this—is that what is partly responsible is
also the higher imposts and these have
boosted the yield from customs. Sir, be-
sides, a substantial chunk of the Govern-
ment's ' ouistanding excise dues
amounting to about Rs. 1,000 crores has
also come to it, thanks to a recent Sup-
reme Court judgment, Sir, the Finance
MinisteT has himself admitted in so many
words outside and inside the House that
the growth in tax receipts this year cannot
be sustained for ever. Therefore, Sir, my
second point is that the other elements of
the Government's policy package, that is,
liberalisation of trade and credit, industirial
and monetary policies, have not produced
the desired results. With massive recourse
to external and internal borrowings, the
Union Finance Ministry has barely manag-
ed to avert a financial crisis.

Sir, the Government's strategy of im-
port-based modernisation has inflicted a
lot of damage on the indigenous industries
and severely restricted its own room for
manoenvre. Sir, the debt service ratio,
for instance, has already iouched the
threshold of safety. It is esiimated that
about 20 per cent of the current receipts
go in for servicing debt. Sir, recourse to
larger external borrowings, may I caution
the Finance Minister, will plunge the
couniry into a debt trap? Nor can the
Government squeeze in surpluses from cur-
rent revenues to finance the Plan, How far
the record trade deficit, estimated at Rs.
4,000 crores for the first half of 1985-86
has helped to bridge the budgetary gap
from higher receipts through customs is not
yet revealed by the Finance Minister. I
would like to know from the hon. Finance
Minister as to what have been the real
receipts from customs in 1985-36. It s
possible that for the whole year, the gap
might not be twice as large, but somewhat
smaller. Even so, there is ample evidence
to suggest that in its attempt to liberalise
imports, the Government has gone over-
board. Detailed figures are now available.
In 1985-86 first quarter, compared with
the corresponding period of the previous
yoer, they show a 40 per ceat jump in the
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import of industria] raw materials, that is,-
chemicals, non-ferrous metal, iron and
steel, and metal scrap, and a staggering 59
per cent increase in the imports of capital
goods, that is, machinery and transport
equipment. No wonder that capital goods
industries are in a deep recession in this
country. And the cry to halt further im-
ports is to be heard from manufacturers of
o diverse range of other products such
as fishing trawlers, caystic soda, electro-
nic components, automobile spare-parts,
steel billets, and so on. Sir, nor is industry
becoming more competitive as a result of
this kind of recession. The authorities can
hardly point to a single industrial enter-
prise which has acquired the capacity to
push exports without incentives. Sir, single
unit cost of production has gone up in the
last two years, The excessive impoits are
resulting in more men and machines lying
idle and high growth rate of petroleum
consumption without the commensurate in-
crease in industrial output is another indi-
cation of the declining efficiency of the
Indian industry, India. over the year, has
sought to develop and modernise through
the path of self-reliance. Towards that end,
it has built up jnstitutional infrastructure in
science and techmology, with neaily
1.80,000 graduates engaged in research
and development and a national stock of
over {wo million qualified scientists and
engineers. It has ample manpower for a
feap forward. And here I caution the
Government not to go in for liberalised
import policy. (Time bell rings.)

Sir, the country’s educational institutions
have turned out thousands of trained
oung men and women skilled in ac-
counting, designing, management and mar-
keting, many of them with high degree of
entrepreneural motivations. Therefore, ¥
plead that indigenous industry in the coun--
try must be supported at any cost.

Sir, before I conclude, I would like to-
draw the attention of the Government to
the growing menace of bank frauds, bank

1eating, bank looting and bank dacoities.
Sir, Mr. Kushawaha is not present in the
House but T am sure it would amuse and
surprise Mr. Nirmal Chalterjee to know.

that tho telegraphic addrow ef Bank of
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Baroda in Bombay is RANSOM. Could
it be more appropriate in these times that
the telegraphic address of Bank of Baroda
is RANSOM. ...

SHRI K. MOHANAN: Symbolic.

SHRI RAOCF VALIULLAH: It is sym-
bolic of the growing rate of bank frauds
and lootings and dacoities in the country.
1 would request the Government to look
into this aspect and do something to stop
these incidents which we read day in and

day out in the mewspapers. 1 ) ihip pi

Another important thing that 1 would
like to point out is the representation
which has come from several Chambers of
Commerce and Industry in the country,
and that is of conversion of debentures
into shares, and whether these are covered
under capital gains under the Income Tax
Act, section 263, Sir, it has been pleaded
that the question has been raised by seve-
ral Commissioners of Income Tax in the
country by issuing notices to the assessees
under section 263 that the assessees are lia-
ble to pay income-tax under the head
Capital Gains at the point of time when
the debentures held by them in a com-
pany are converted by the company into
shares in terms of the offer, either auto-
matically or the exercise of the option
given to the holders of the debentures in
terms of the offer. Sir, the contention of
the Commissioners of Income Tax appears
to be that at the point of time when deben-
tures are converted by a company into
shares, there is a transfer as defined by
section 2, sub-section 47, of the Income
Tax Act. Sir, my submission is that hav-
ing regard to the true nature of the trans-
actions, it is necessary and desirable that
the Central Board of Direct Taxes issue to
the Commissioners of Income Tax in the
country an :ppropriate direction poiating
out to them that no capital gains tax s
leviable in sich a situation and that they
should forthwith drop all proceedings in
that behalf started by them in their res-
pective jurisdiction. Unless this is dnne,
undue hardship and harassment js likely to
be caused to a large number of holders of
convertible debentures of various limited
companies and also to a large num-
ber of compunies who have issued these
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debentures. With these
conclude my speech.

observations, 1

THE VICE-CHAIRMAN (SHRI M. P.
KAUSHIK): Shri Janardhan Poojari.

SHRI . GHULAM RASOOL MATTO:
Sir, please give me just a second. X
would like to correct a figure which I have
given earlier while I was discussing  the
question of trade deficit. Now, the latest
information I have got is, while replying
to the Demands for Grants of his Minis-
try, Shri P. Shiv Shanker has said: ‘I
would like to take the House into confi-
dence without holding back anything. My
thinking is that the trade gap in 1985-86
will cross Rs. 9,000 crores’. This is the
figure which has been quoted by Shri Shiv
Shanker. :

SHRI JANARDHAN POOJARI; Mr.
Vice-Chairman, Sir, I am thankful 1o the
hon. Members for the valuable contribu-
tion they have made in regard to the eco~
nomic policy and also in regard 'o the
improvements to be made in the admin-
istration. Some hon. Members, not only
from the treasury benches but from the
opposition as well, have made substaatial
suggestions in the national interest. At the
cost of repetition, I thank them once again
because this helps us in making improve-
ments in our functioning.

So far as our commitment to the weak-
er sections and the downtrodden of the
country is concerned, some hon. Msmbers
have said that it is not satisfactory and,
to a certain extent, our commitment has
been questioned. They have also question-
ed our commitment to the public sector.

Sir, some hon. Members have raised
some problems in regard to their constitu-
encies. So far as the points made by hon.
Members in regard to other Ministries and
departments are concerned, I can assure
hon Members that I will convey the points
raised by hon. Members to the concerned
Ministries for appropriate action, I will
write to hon. Members after I send the sug-
gestions and points made by them to the
concerned Ministries.

Sir, Shri Ramanand Yadav referred to
the setting up of Banking Service Recruit-
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ment Board in Bihar. We are going to
set up the Board in Bihar at Patna.
Shri R. C. Vikal raised the point about the
State Farms Corporation, about its conti-
nuation. Sir, the Corporation has been in-
curring loss since the last several years.
But I will convey the views expressed by
the hon. Member to the concerned Minis-
try.

Now, Sir, hon. Members have asked for
allocation of mors fupnds to the States.
They have also said that the allocation
made for relief in case of drought and
floods is not sufficient. They have sug-
gested that we should come out 1in a big
way and allocate more funds to the
States. Sir, we have a kitty and it is a
limited one. QOur resource-base is known
to the nation. We have to distribute only
from this kitty, whether it is the Central
Plan or the State Plans. Now, what is
the position? So far as drought is con-
cerned, the budgetary allocation was to
the extent of Rs. 270 crores including mar-
gin money.

Sir, what had happened?
course of last year we
Rs. 798.26 crores.

During the
had to pay
This is Rs. 270 crores
more than the original estimate of
Rs. 528.36 crores. From where can we
get it? After all the hon. Members have
beensmaking a point that the Parlianent
should be taken into confidence. [ am
just keeping these facts before you.

Then you have made the points that we
should work hard, that there should be
improvement in the administration. I
fully agree with the hon. Members when
they say that there should be cut in the ex-
penditure. What have we done in these
fields, in these areas? So far as collection
of revenue is concerned, vyou will ask
whether we have made any improvement.
For the benefit of the hon. Members, |
may inform the House that this year we
have been able to collect Rs. 27,700 crores
as against the budget estimate of Rs. 25.289
crores. So, as against Rs. 25,289 crores
we have been able to collect Rs. 27,700
crores. That means we have been abic to
collect about Rs, 2411 crores more than
our original Budget estimate. That is the
record collection. That is the perform-
ance of the Finance Ministry, particularly

the Revenue Department. Last year, ul
the tfime of the Budget proposils we were
able (o give this benefit to the tune of
Rs. 390 crores. After overcomung that we
have given to the nation Rs. 2411 crores.
1t is not a small achievement. So, here also °
we have shown the performance.

Now coming to another point raised by
the hon. Members that we should cut ihe
expenditure, we should monitor it and
also we should control it, let us sec wieth-
er we have been able to do that. As the
hon. Members are aware, an attempt was
made to at least cut the expenditure to the
extent of 5 per cent. Sir, we have been
successful in this respect because we have
been able to cut the expenditure {0 the
tune of Rs. 790 crores. This is the per-
formance of the Government. It is for the
Parnzment to appreciate or to condemn it.
So far as the performance of the depart-
ment is concerned, whenever they do a
good job it is for us to pat them and when
they do some bad work it 1s for us to con-
demn them or to chiticise them., Here 1
hope the Parliament. particularly Rajya
Sabha will come in a big way to pat them,
lo encourage them so that in the next com-
ing years they can show better perform-
ance.

Now we have been told that we are
scared about big industries and that we are
not going on with raids, that the raids
have been slowed down. It is not correct
to say so. On the contrary we are going
on with the same speed. We may go
faster than earlier in order to show that
nobody is above law. Particularly, there
was an impression in the couniry that
whether it was the Congress Governmen!
or the Janata or the CPI or CPM Govern-
ment, so far as rich people, particularly
the tax evaders were concerned. nobody
could touch them. That was the fecling
that was prevalent in the country. But the
fact that we have been able to touch them
goes to show that we are determined to
implement the commitment that has been
given to the nation by our young dynamic
Prime Minister saying that we are going tv
give an efficient Government and also that
this is the Government which will not tole-
rate corruption. Also, when we are going
to take action against these people, we
know there will be resistance. Whenever
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we take action against these people we
know, we are fully aware that there wili
be a lot of opposition and we will be under
attack. So far as Government is concern-
ed, I can assure you that we are nol going
to run away. On the contrary wc ar3
going to tackle it and as I have stated ear-
lier, last year we had been able to collec!
Rs. 2411 crores. 'That was a record per-
formance, This year, further record will
be created and I am hoping that we will
be in a position to get not less than 4000
crores of rupees more than the budget es’i-
mates, That will be our effort.

Hon. Members have made the point
that deficit is there. It is a fact also. I
is expected also. About Rs. 14000 crores
would be there as deficit during the Scventh
Five Year Plan. Last year we had becp
able to collect and give to the nation Rs
2411 crores. Next year we will be in a
position to give Rs. 3000, if not Rs. 4000
crores, At this rate, during the Seventh
Five Year Plan, if we are going to give
more to the nation, I think the present
deficit will be wiped out. It is a develop-
ing country. When we collect more, we
must go in for more developmental activi-
ties. So one should not be surprised if
there is this deficit. That does not mcan
the present deficit cannot be wiped out.
Hon. Members have made the point that
there will be inflation and that intlation
cannot be conirolled. You are aware that
Government of India would be able to
control the inflation. If there is no infla-
tion, that means the country is not pro-
gressing. A certain amount of inflation is
bound to occur when there is develrpmen-
tal activity. It is a phenomenon and no-
body can say that there will not bz auny
inflation at all in the country, whcun the
country is moving forward. If thers is no
inflation, it means there will not be move-
ment; there will not be development.
That is what I am just bringing to Fhe
hon. Members notice that we are moving
in the right direction. For that coopecra
tion from all sides is mnecessary. Parti-
cularly I thank even the Opposition Mem-
bers. They have strengthen our hands by
saying that we should go faster—parii
cularly the leftists friends have stated tha!
we should not stop it; we should move
forward; and I am thankful to .he hon
Memberg of this House for their coopera~

tion so far as raids are concerned.

Coming to the point what our contribu-
tion js towards the weaker sections and
whether we are not for the weaker sec-
tions, whether we are running away—
some hon. Members have made this point
also—, let us see what was the amount al-
Jocated last year so far as the 20-Poiut
Programme is concerned. Last year it was
Rs. 4900.35 crores. This year it has been
increased to Rs. 5997.95 crores. This is
the amount that has been allocated to this.
Apart from this, let us see what is the
allocation that has been made for IRDP?
In this area the allocation last year was Rs.
280 crores. This year it is Rs. 428 crores.
So far as NREP is concerned, last year it
was Rs. 230 crores. This year it is Rs.
443 crores. So far as RLEGP is concer-
ned, last year the allocation was Rs. 400
crores. This year it has been raised to
Rs. 633 crores. So far as construction of
houses for the scheduled castes and sche-
duled tribes is concerned, now it has been
raised to Rs, 125 crores. Are these the
only things we have done for the weaker
sections, whether for the weakers sections
or for the middle classes? So far as sub-
sidy is concerned, what is the amount we
are giving. For the benefit of hon. Mem-
bers, 1 will give that in details. What is
the subsidy amount given so far as rise
is concerned? In one kilogram of rige, we
are giving 72 paise as subsidy, In
the case of wheat we are giv-
ing 62 paise as subsidy. so to the
nation we are giving Rs. 1750 crores as
subsidy. In the field of fertilisers, domestic
or foreign, for one kilogram we are giving
95 paise as subsidy. That means for one
bag containing abou; 50 kg. the subsidy
would be Rs. 47.50. In the case of

kerosene we are giving 71 paise
6.00 p.M. as subsidy, When we raised the
price of kerosene they said that
we raised the price of kerosene high. What
is the amount that we have raised? We
raised the price of kerosene by 14 paise
per litre. If a poor man in the village con-
sumes five litres per month, what will be
the total consumption and what will be
the additional expenditure by him? It
will be 14 X 5 = 70 paise per month,
whereas we are giving 71 paise as subsidy
per litre which means that on five litres
we are giving Rs. 3.55 as subsidy. We are
not harming the weaker sections.
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Now coming to the middle class, in the
case of one gas cylinder we are giving
Rs. 13.05 as subsidy. In the case of cloth
what is the subsidy element? In one
square metre of cloth we are giving, in the
case of dhoti or saree, Rs. 2 as subsidy.
In the case of one saree consisting of iive
metres, the Central subsidy would be Rs.
10. In the case of long cloth the subsidy
is Rs. 1.50. In the same way, in the case
of polyester cloth—which is a durable
cloth—in order to make it available to the
common man we are giving Rs. 3.70 as
subsidy., Now coming to post cards—
which the middle class and weaker sections
use—what is the element of subsidy on a
post card? We are giving about 50 paisc
as subsidy. You pay only 15 paise for a
post card. Including cost of production
and handling charges it comes to 65 paise.
In the case of inland letters, which are
used by the middle class, the cost is 35
paise only but we have to spend about
70 paise on that, In the case of registered
post we are giving a subsidy there also of
Rs. 1.91. In the case of money orders the
subsidy is Rs, 2.08 on every money order.
Likewise, on the newspapers which you
get, when they are sent by parcel, per piece
we are giving about 67 paise as subsidy.
You have talked about export and other
things. We are giving Rs. 555 crores as
subsidg, Now, even so far as railway
transfortation is concerned, foodgrains
“are carried by the railways and there also
there is a subsidy element. These are los-
ses incurred by Government covering es-
sential commodities at concessional 1utes
of foreight. In the case of foodgrains it
is Rs. 90.39 crores, edible salt Rs. 21.46
crores, fruits and vegetables Rs. 11.84
crores, fodder Rs. 14.86 crores. The total
subsidy—which means all that I have
stated now—comes to Rs. 5,349.96 crores.

Now can anybody say that we are not
¢ giving these things to the people? To
whom is it going? Honourable Members
have asked as to what we are doing in
the rural areas. Yes, what is our contri-
bution there? Honourable Members have
been given this Budger At A Glance, I
would just like to bring to the notice of
honourable Members the Annual Plan foi
Centre, States and Union Territories. On
Agriculture, Rural Development, etc, out
of one rtipee we are spending 22 paise.

[N

In the case of Energy we are spending 31
paise out of every rupee. In the case of
Industry and Minerals we are spending 14
paise out of every rupee, 13 paise out of
every rupee on transport, 15 paise on
social services and 5 paise on others. This
is the allocation. When you see that we
are making allocation for the development
of rural areas, for rural activities and even
for energizaiion, for the supply of eleceri-
city to rural areas, then are we not help-
ing the rural areas, are we not helping
people staying in the rural areas? Now it
is for the House to see whether the Gov-
ernment has gone back on helping the peo-
ple of this country. Sir, I am not taking
much of your time. The hon. Members
who are sitting behind me, have told me
that you were to close it before 6 o’clock.
Sir, I will try; as far as possible I am
going to curtail it. But only the one
thing 1 want to say.

What is our performance? Should we be
ashamed of our performance or could the
country be proud of our performance? I
am just bringing this to the no'ice of the
hon. Members. Sir, during the Sixth
Five-Year Plan our growth in the agricuj-
tural production was 5.8 per cent. During
the last year, so far as the industrial pro-
duction is soncerned, it was 5.8 per cent.
This year, during the ten-month period, the
index for the industrial production has
gone up by 6.5 per cent. Last year also
I have given certain figures for three years.
The IMF has sent some figures so far as
India’s performance is concerned. Let us
compare it with foreign countries. Let
us compare with the developed countries
like America, Japan and Germany. And
during this period of the Sixth Fivz-Year
Plan, between 1980 and 1985, what is the
average performance of the developing
countries and what is our performance?
Sir, the average performance of the deve-
loped countries like America, Japan and
West Germany during this period of five
years is 2.19 per cent. The developing
countries’ performance during this period
was 2.45 per cent. The average world
growth during this period was 2.37 per
cent. What is our performance, India’s
performance? During this period India's
performance is 5.3 per cent. So, are we
pot to be proud of our performance?
Now it is for the House to comsider that

e, w——
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We do not say that we should be com-
placent. There is a lot of scope for im-
provement. But at the same time I am
requesting the hon. Members. Let us not
" demoralise. Let us not demoralise  the
entire set up. When they are perform-
ing, we have to pat them, we have to
encourage them also. The hon. Mem-
bers from the Opposition have stated today
that we should work hard, that the Min-
isters should work hard, that the admin-
istration, the bureaucrats should werk hard,
that the Collectors should work hard and
that when people are in difficulties, we must
go there and we must look into that whe-
ther it is required or not. Sir, I just tell
you something. We are ali servants of
the people, whether Ministers or bureau-
crats or anybedy else. We have to serve
the people of this pation. It is the duly
of everybody that when there is a defi-
ciency, it has 1o be brought to the notice
of the administration, and we have 10
serve. There we should be very blunt also
to a certain extent. What is happening?
I will give some figures. Hon. Member
Mr. Matto has raised one point.

THE KALPNATH RAIY: Balance of
payments.

SHRI JANARDHAN POOJARI: I will
come to that. Now I am coming to this
point he has made. Sir, in the month of
November, while monitoring it, I found
that the performance was not satisfactory.
Some people said that there was autonomy,
this, that and everything. After all we
are responsible to Parliament, we are ac-
countable to Parliament. I called all the
people. The production in the three mints
was 42 million pieces per week. I said,
“It is not sufficient.” They said, “No. We
are giving incentives. Qther measures also
we have taken.” | said, “Yon must give
them. But you must increase the produc-
tion.” They said, “Very difficult it is.” 1
said, “If it 1s not possible, don’t worry. We
will see for one month. I you are not in
a position to do, we will put a person who
can do it.” You may not believe it. In
the month of March, 1986 the production
went up from 42 million pieces to 65 mil-
lion pieces.

Now coming to the LIC, in the month
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of November | called the LIC people and

asked about its performance. They said,
“Twenty-three. 1t is a record.” 1 said,
“No, it is not. It is not sufficient.” They

said, “Sir, we are left witn three months.
We cannot.” 1 said, "It can be done. We
are going to monitor it.” As io the case
of mmts and public distribution [ started
monitoring. Here also we nonitored the
performance. The hon. Member may not
believe it. The performance has gone up
from 23 per cent to 30 per cent. There
100 it is with the commitment only that
we can show performance.

I am sorry to say that lust time some
hon, Member had made some remark. I
think he was not properly briefed. 1 have
written a letter to him, but 1 do not want
to go into the details. There too I
found that the commitment was not there.
In alf the public meetings I have stated that
we all are servants of the people. The
hon. Member from Andhra Pradesh
wanted to tell what had happened. I
want to tell him what had happened. Even
in the letter I did not say it was a non-
issue at all. But to say that Poojary
wanted an officer to accompany him to the
temple is wrong. I did not tell him.
Nor did 1 tell hum that [ would be going.
Everybody knows Poojary. Poojary never
wanted any officer to accompany h§m. 1
never asked anybody even for a giass of
water. [ do not blame the hcn. Member.
Somebody must have misinformed him.
Why shou'd Poojary require an Officer to
pray in a temple? Have [ to pray through
him? WNo. That hon. Member might
have known me. I am a person who has
been telling that no Officer should accom-
pany me. But twisting will be there, dis-
tortions will be there, but you should not
be carried away by it. Now, the prob-
lem is that we are subject to criticisms
We must be; and thag should be our spi-
rit “also. But at the same time 1 would
request the hon. Members when the peo-
ple are performing their duties, we should
not blame the Officers. We must motivate
them. We have to encourage them.
When you find some deficiency, what
should you do? Even the hon. Members
will agree with me. It may not bc palat-
able for the officers, but it is our duty as
& cilizen in the coumiry.



